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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Cammittee, do present on their behalf this Hundred and
Sixty-Eighth Report of the Public Accounts Committee (Fifth Lok
Sabha) on paragraph 38 of the Report of the Comptroller and Audi-
tor General of India for the year 1972-73, Union Gavernment (Civil)
relating to Ministry of Works and Housing.

2. The Report of the Comptroller and Auditor General of India
for the year 1972-73 (Civil) was laid on the Table of the House on
30th April, 1974. The Committee examined this Audit Paragraph
at their sittings held on the 23rd and 30th August, 1974, The Com-
mittee considered and finalised this Report at their sitting held on
28th April, 1975. Minutes of these sittings form Part I1* of the
Report.

3. A statement showing the summary of the main conclusions!
recommendations of the Committee is appended to the Report (Ap-
pendix 1V). For facility of reference, these have been printed to
thick type in the body of the Report.

4, The Committee place on record their appreciation of the
assistance rendered to them in the examination of the paragraph by
the Comptroller and Auditor General of India.

5. The Committee would also like to express their thanks to the
officers of the Ministry of Works and Housing for the co-operation
extended by them in giving information to the Committee.

NEw DEeLHI; JYOTIRMOY BOSU,
April 28, 1975 Chairman,
Vaisakha &, 1897(S). Public Accounts Committee.

*Not printed . One cyclostyled copy laid on the Table of the House and five copies
p'sced in the Parliament Library.

)
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MINISTRY OF WORKS AND HOUSING

(DIRECTORATE OF ESTATES)

Azailability and demand or quarters

Audit Paragraph

1.1, Government buildings in Delhi. ~~The Director of Estates in
New Delhi, with his regional offices in Bombay, Calcutta, Simla,
Nagpur and Faridabad is responsible for allotment of office and
residential accommodation, management of Government hostels and
shops in Government markets, assessment and collection of licence
fee (rent) of residential accommodation and shops in Government
Markets, assessment and collection of rents for air-conditioning
units, refrigerators and desert coolers and eviction of unauthorised
occupants from public premises under his control. Total rent
assessed was about Rs. 35 lakhs in 1942-43, Rs. 64 lakhs in 1947-48
and in 1971-72 it was Rs. 362 lakhs.

12. The principal function of the Directorate of Estates is
management and administration of general pool accommodation,
most of which is in Delhi. The total number of units/residences in
the geners] pool on 31st December, 1972 was 43,318. Of this 41.337
were in Delhi. The capital cost of the residences in the General
pool in Delhj is about Rs. 34 crores.

Net addition to the pool accommodation

1.3. During the three years ending 1971-72 there was a net addi-
tion of 1341 quarters (after accounting for the quarters given for
demolition, etc.) to the pool of accommodation. The type-wise net
additions in the three years 1969-70 to 1971-72 have been as follows:



1969-70 1970-71 1971-72
Typ: Allition R-:duction Net Adition Raduction Net Addition Reduction Net Total
at tition/ addition/ addition/ of the
reduction reduction reducticn three
yesrs
I 2 3 4 5 6 7 8 9 ) 34
I . . —_ —_ — 454 168 (+)286 —_ a3 (—)23 (+ 263
IT . 36 78 (—)M42 506 175 (+)33x 119 - (+)119  (+)408
I . - 53 (—)s3 391 15 (+)376 6 7 (4)53 (+)376 pe
v .« . - 7 (=)0 320 3 (317 00 4 (+)6  (4+)343
v .. 49 63 (—)14 6 15 (—» 3 5 (=) (s
VI . . —_ 16 (—)16 —_ 7 (- - 2 (—)2 (—)zs
vII . . 3 1 (+)2 I 1 —_ -— — —_ (+)2
VIIL - 1 (=) — — - —_ — - (=N
TaTAL 88 282 (—)194 1,678 384 (+)1,204 282 41 (+)241 (+)1,341
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14. The net addition to the general pool during the Fourth
Plan period is expected to be about 5336 quarters. The total num-

ber of quarters in the general pool expected to be available in Delhi
at the end of the Fourth Five Year Plan is 44,600.

Type-wise demand and availability

1.5. Appendix I shows the classification of residences, type-wise-
eligibility, tvpe-wise availability of general pool accommodation in

Delhi vis-a-vis demand and type-wise satisfaction from 1970-71
onwards .

1.6. According to the existing practice applications for allotment
of accommodation from the general poo! in Delhi are invited in the
majority of the cases on a restricted basis, keeping in view the
vacancies which are likely to become available during a particular
allotment year. Whereas in the highest two categories (types VII
and V1II) and in special pool categories such as the ladies pool (for
all types) and LLAS.]L.P.S. officers ponl (types IV to VI) applica-
tions are invited without any restrictions, for other types in the
general pool as also in the reserve quota for scheduled castes/sche-
duled tribes (types I and II) applications are called for on restrict-
ed basis, i.e., from those who had entered service up to a particular
date or those who had started drawing pay at a particular stage on
or before a specified date.

1.7. For the year 1970-71 Government paid as much as Rs. 7.08
crores as house rent allowance to Government servants in Delhi who
had not been provided with government accommodation. In addi-
tion those Government servants themselves pay to the owners of
private residences in Delhi annually a few crores of rupees, being

10 per cent of their emoluments, towards rent for private residences
they occupy.

[Sub-para of Paragraph 38 of the Report of C & AG for
1972-73 (Civil) ].
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18. The availability of general pool accommodation in Delhi
and other cities as on 31st December, 1973 1is-a-1:5 demand and
shortage with reference to demand is given in the statement below :

Stations Demaprd  Avail- Shertage  Percertage
ability  with re- of satis-
ference faction
Delhi . . . . . . 99,82K 40.904 58,924 41.0
Bonb y . . . . . . 23.313 2.550 20.763 10°9
Caloitra . . . . . R 19.333 1.864 17,469 96
Simla | . . . . . . 5.016 567 4449 113
Nagypu . . . . . . 1,345 1,061 284 ®9
FFaridabad . . . . . . 1,867 1,402 468 ~4'0
Madras . . . . . . 6.655 Si8 6137 7R
Chandigarh . . . . . . 6,368 357 6.011 $ 6
63725 49223 g 301

1.9. 1t is seen from the above that the total number of units!
residences in the general pool was 49.223 as against the demand for
1,63,725 units. As per Audit paragraph during the three years end-
ing 1971-72 there was a net addition of 1,341 quarters (after account-
ing for the quarters given for demolition etc.) to the pool of ac-
commodation. The Committee desired to be furnished with details
of new quarters added to the General Pool, demolition ot old build-
ings and net additions during the year 1972-73 and 1973-74 separately
for each city. In a note the Ministry have stated: “During 1972-7
and 1973-71, 168 type II, 288 type III, 176 type IV and 323 one room:
two rcom apartments were added to the General Fool accommo-
dation in Delhi. During the same period 50 Nos. ‘E" type, 4 Nos. ‘B’
type and 12 room barrack type quarters were demolished. Thus
the total number of units of the two years adds upta 955 and the
The type-wise

”

number of units demolished works out to G6....”,
details of new quarters added to the General Pool and demolished
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during the vears 1972-73 and 1973-74 in respect of Bombav, Calcutta,
Madras, Nagpur, ‘Simla and Chandigarh is givén below:

(A BOMBAY ] 1972-73 197374
. New Quarters Demotished  New Quar-ers Damolist «d
Type added added

II — — 8o -
IH 19 —_ - —_
VI — — : 30 —
Calcut:a — - — —_
Madras

11 99 -- 81 -
v — - 56 -
Nagpur — - —
Simla -- - - -

Chandiarh

1 “a — —_ -

11 100 —-- - -
111 to — -— -
AY 12 - - -

v 4 — - —
VI 2 -— — —

B Y

1.10. It is seen from the above that during the two years namely
1972.73 and 1973-74, a total of 1538 residences werc added to the
general pool accommodation. Thus the net addition to the general
pool during the Fourth Plan period was 2,879 quarters against the
expected number of 5336 quarters.

1.11. FExplaining the reasons for adding only a few additional
quarters in the general pool during the last two years, the Secre-
tary, Ministry of Works and Housing stated during evidence:

“During the last two years, we have been having a lot of
financial stringency firstly, and secondly., cement, steel
and other building materials have also become very



scarce, particularly after March, 1971 in the wake of
Bangladesh war. Then, the cost of labour and material
also rose very sharply during that period. The scheme
included 2,000 flats—4-storeyed in Delhi. But in Novem-
ber, 1971 Government imposed a ban on construction of
more than three-storeyed flats in NND.M.C. area. This has
rather affected the over-all construction programme be-
cause we could not with short notice completely change
the plans and designs and start constructing something
lower.

During this period quite a few houses went out of the general
pool. As a matter of fact 402 houses went to Lok Sabha
pool and 572 houses went to departmental pool. This had
resulted in decrease of 974 houses.”

1.12. The Committee called for details of the year-wise alloca-
tion of funds and the amount actually spent for the construction of
new quarters or Central Government employees during the fourth
Plan period in Delhi, Bombay, Calcutta and Madras. The informa-
tion furnished by the Ministry is tabulated below :



(Rigures in lakhs of rupees)

i -

Bombay Calcutta Dethi Madras

Allotment  Exp:ndityre Allotment  Expenditure Allotment  Expenditure Allotment Expenditure
1959-70 . 30°50 27-98 30-4s 2949 182-18 184°00 1900 18-16
1970-7% 3950 38-32 1501 13°00 217°13 232-00 350§ 36-53
1971-73 $4-00 s2-§2 1-93 1-84 175-35 18300 $5-00 5446
1972-73 . 10400 10310 9-38 11-00 37372 29500 $7°43 57-38
1973-74 113-$0 11392 26-67 26:29 19970 19%°00 34°00 2817
341-%0 334°84 8344 81-62 1048 08 1089 ‘00 200° $0 194°70
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1.13. In a note the Ministry have stated: “There is not much
difference between the allocation of funds and actual expenditure.
Shertfalls are there but negligible. Slight variations between the
anticipated expenditure on which allotments are based and the
actual expenditure are bound to be there.”

1.14. According to the Audit paragraph, there were 41,337 units
residences in the general pool in Delhi as on 31st December, 1972,
From the Annual Report of the Ministry of Works and Housing it is
seen that as on 31st December, 1973, the total number cf residences
in Delhi was 40,904 only indicating that during the two vears there
was a reduction of 433 units in the availability of general pool resi-
dences in Delhi.  This was attributed by the Secretarv, Ministry of
Works and Housing to the transfer of some residences from the
geperal pool to the Lok Sabha pool and other Departmental pools.

1.15. Referring to the demolition of quarters in certain areas of
Delhi, the Committee enquired why some quarters were being de-
molished when even the available quarters were not sufficient. A
representative of the Ministry of Works and Housing explained
during evidence:

“The construct'on of quarters in being taken up as a re-
development scheme of the old quarters. DIZ Area and
Minto Road area were having sinigle storeyed quarters,
constructed on 19305 and these had out-lived their life and
the full optimum utilisation of land was not there. There-
fore, the master plan provided that these quarters should
be demolished and intensified construction should he taken
up. As a result of it, three and four storeyed quarters
have been constructed in DIZ and Minto Road areas.”

1.16. In reply to a question whether quarters had been demolish-
ed because they were unsafe, the Secretary, Ministry of Works and
Housing stated:

“In the Central Area, New Delhi area, land availability is tight
and Government had taken a decision some time ago that
we should redeploy houses and make better utilisation of
the scarce land resources in New Delhi area. That is true
of all the areas.”

1.17. On being pointed out that in view of the tremendous
shortage of building material and demand for more quarters, demo-
lition of quarters should not be resorted to unless they are consider-
ed unsafe, the Secretary, Ministry of Works and Housing deposed:
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“I fully endorse your view-point. Unless we are absolutely
ready to re-develop the area where we car accommodate
much larger number of people which will perhaps mean a
temporary inconvenience for minimum number of people.
We should not think of demolishing the quarters.”

1.18. The Committee desired to know the number of residential
quarters demolished in different areas of Delhi during the period
from 1970-71 to 1973-74 and how many of these quarters were ac-
tually considered unsafe for occupation, and therefore demolished
and how many were demolished in accordance with the Master
Plan for Delhi though thev were considered suitable for occupation.
In a note the Ministry of Works and Housin have stated:

“The total number of quarters demclished durinz the above
period was 375. Of these 130 were demolished because
these were unsafe. The remaining 245 guarters too, were
very old, and were demolished either because the land
sites were required for other uses. viz., for the purposes of
a hospital or Civic centre or for move intensive develop-
ment. Thus in Timarpur area 210 o'd house: were demo-
lished to construct 432 new ones. Swunilariv, in the City
Extension Area (Minto Road), a multli storeyed  hostel
and 160 type IT quarters, housing a laree  number of
people were constructed in an arca which earlier had
only a very few quarters.”

1.19. In another note the Ministry have stated:  “Demolition of
guarters in the past has been done in arca such as Minty Road, DIZ
area for the construction of new colonies 't acenmrdonea with the
Master Plan. However, no quarters that are sale for occupation
and have nct outlived their lives have been demolishe:d for provid-
ing open space and lawns merely to conform to the Master Plan.
The policy of the Government is that demolition of the existing
quarters is started only when they uactually come in the way of
development/reconstruction of new quarters in their place.”

1.20. It was stated during evidence that the single storeyed quur-
ters in DIZ and Minto Road areas of Delhi, constructed in the 30s
had outlived their life and three and four storeyed quarters have
been constructed in these areas after demolishiny the old quarters
with a view to ensuring optimum utilisation of the available land
in these areas. The Committee desired to now whether similar re-
development of houses and better utilisation of land in other areas
of Delhi, where the availability of land is scarce, have been con-
templated and if so, what was the programme of construction of
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multi-storeyed flats in such areas during the next two to three years.
In a note on the subject, the Ministry have stated:

“Although a number of 3 to 4 storeyed and few blocks of
multi-storeyed units have already been constructed in the
Minto Road and DIZ area, there is scope for further con-
struction of similar houses there. The immediate plans
of the Government are to make the maximum use of this
area, The Master Plan, however, provides for similar
densifications in other areas also. A Committee called
the New Delhi Re-development Advisory Commitiee is
going into this matter from town planning angle and
after they have made their recommendations and these
have been accepted by Government, further schemes, in
accordance with their plan will be drawn up. In the
meantime, the Government have a plan to build more 3

to 4 storeyed houses in Badarpur-Mehrauli area in the
South Delhi Region.

1.21. During evidence the Committee enguired about the time
lag between the date of demolition of quarters and the date of com-
mencement of new works in their place. A representative of the
Ministry of Works and Housing informed the Committee that: “the
time taken varies from three to four years....Time indicated by me
includes that required for completion of new schemes. Normally
the work starts soon after. but certain hurdles come up which delay
the work.” In the same context the Secretary, Ministry of Works
and Housing stated: “As a matter of fact I do not feel very happy
about it and I have been conducting some studies.”

1.22. Subsequently, in a note furnished to the Committee, the
Ministry have stated: “On further verification it has been found
that where the demolition was done as a part of a plan for recons-
truction by the C.P.W.D. and where such re-construction actually
fructified, the works of demolition and re-construction were taken up
side by side and there was only marginal time lag; rather the time
lag was the time taken for demolition and re-construction, which,
during the period under report, varied from 11 to 21 months depend-
ing on the size of the construction and the availability of vacant
houses for the purpose of demolition. Where, however, due to a ban
or some other restriction the plan did not fructify the time lag
could not be helped. No demolition of an otherwise habitable house
has been done merely to provide a green area according to the
Master Plan. However, in some cases, demolition was done to hand
over vacant sites to other organisations. In such cases, the time lag
in construction depended on the plans of that organisation.”
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1.23. The Committee drew attention to the verv low pertentage
of availability of residential accommodation vis-a-vis demand in
stations other than Delhi, and desired to know the reasons for dis-
crimination between one place and another. The Secretary, Minis-
try of Works and Housing stated during evidence:

“These cities used to have and had till recently a very large
private housing and perhaps it has been the policy of the
Government and not the policy of the State Government
to a very great extent, to construct houses for emrloyees.”

1.24. The Committee were informed that “Housing difficulties in
Bombay, Calcutta and Madras became apparent roughly from the
first, second and third plan periods, respectively.”

1.25. In ancther note furnished at the instance of the Commit-
tee, the Ministry of Works and Housing stated:

“The demand. availability and shortage for Government quar-
ters in Bombay, Calcutta and Madras since the time it was realised

that accommodation problem in these cities had become acute is as
under: —

Station Ycear I'emerd  Availability  Shoertage
Bombay | . . . . End of first 2740 §51 218y
Plan
1974 23313 2677 20636
Calcutia . . . Endofard 2944 653 1891
Plan
1974 19333 1609 17724
Madras . . . . Endof 3rd 14% i2 2
Plan
1974 6652 735 5917

*based on applicatior.® received. Potential demard could be much higher.

1.26. Explaining the reasons for the large variation in providing
Government accommodation at Delhi, Bombay, Calcutta, Madras,
Nagpur, Simla and Chandigarh, the Ministry have in a note stated:
690 LS—2
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“Though there is need for more accommodation in the general pool
in the various regional stations, the construction plans are drawn
up depending upon the demand for residential accommodation in
these stations and also on the availability of funds. Thus, in large
cities like Bombay and Calcutta, where there is concentration of
Central Government offices, more quarters have been built. Quar-
ters in the general pool have been constructed in Madras, Chandigarh
and Bangalore quite recently and it will take some time before
sufficient number of quarters become available in these stations.
Another reason for variations can be, non-availability of land. As
Delhi happens to be the H.Q. of the Central Government and peo-
ple from all parts of the country recruited to Central Services come
to this place, it is considered necessary to provide housing facilities
to a larger number of Government servants stationed in Delhi. The
greater emphasis has been on the construction at Delhi as there was
not enough private housing here. 1If enough funds are available, a
higher percentage of satisfaction can also be achieved at other
places.”

1.27. The Committee note that the total number of units/residen-
ces in the General Pool as on 31st December, 1973 was only 49223
as against the demand for 1,63,725 units/residences, i.e. the percen-
tage of satisfaction was to the extent of 30.1 per cent. While the
percentage of satisfaction for Delhi was 41 per cent, for Bombay,
Calcutta and Madras the percentage of satisfaction as low as 109,
9.6 and 7.8 respectively. The net addition to the General Pool dur-
ing the Fourth Plan period was 2879 quarters i.e., a yearly addition
of only 576. The Secretary. Department of Works and Housing has
informed the Committee during evidence that the major bottlenecks
in the construction of additional quarter in the General Pool during
the last two years. i.e. 1972-73 and 1973-74 were financial stringency
and scarcity in the supply of cement, steel and other building mat-
erials, .

1.28. The Committee are constrained to observe that the perfor-
mance of the Department of Works and Housing in the matter of
construction of residential units for the Government servants is any-
thing but satisfactory., It cannot be denied that there is a crying
demand for accommodation from low-paid Government employees
those entitled to types I to IIl quarters. These categories consti-
tute the largest number of Govt. employees. But strangely enough
in Delhi itself, only 40.0 per cent of these employees have been pro-
vided with accommodation. The total allocation of funds for the con-
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struction of new quarters for Central Government employees dur-
ing the Fourth Plan period in Delhi, Bombay, and Madras was
Rupees 1048.08 lakhs, 341.50 lakhs. and 200.50 lakhs, respectively. For
Calcutta the allocation was as low as Rs. 83.44 lakhs. The glaring
disparity between the four major cities should not be allowed to
continue. Considering the present over-all shortages with refer.
ence to total demands, the allocations are disappointingly low. The
Committee expect that allocations during the Fifth Five Year Plan
period will be suitably enhanced so as to provide increased percent-
age of satisfaction, specially for Types 1 to 1II which are meant for
low paid employees.

1.29. The Committee note that the Department have under-taken
a programme of demolition of quarters in areas such as Minto Road,
DIZ Areas in New Delhi for construction of new colonies in accord-
ance with the Master Plan. It has also been stated that the demoli-
tion of the existing quarters is done only when they come in the
way of development of colonies or reconstruction of new quarters
after their demolition. The Secretary, Department of Works and
Housing, has informed the Committee during evidence that normal-
ly the work (of construction) starts soon after demolition but cer-
tain hurdles come up which delay the work. He has also informed
the Committee: “I do not feel very happy about it and I have been
conducting some studies.” The Committee would like that the for-
malities regarding the acquisition of sites, procurement of building
materials, preparation of lay-out plans, etc. should be completed
well in advance and there should be properl synchronisation of
demolition and construction works. The Committee would like the
Department to conduct detailed studies in regard to the delays in
the demolition of houses and construction of new ones in their
places so as to take remedial measures., Care should also be taken
to see that demolition of quarters should not be resorted to unless
they are unsafe.

1.30. The Commitiee have noted the present variations in pro-
viding Government accommodation in Delhi and other places. The
Committee desire that a phased programme for the construction
of residential quarters for Government employees at .various
regional stations should be drawn up and implemented.

Coverage:
Audit Paragraph

1.31. The position of applications called and coverage on 15th
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October, 18973 in various types is shown below:

Latest date of entry (for Latest date of entry (for types
types I to IV) or commence- I to IV) or commencement of
ment of drawal of specified drawal of specified pay (for
pay (for types V to VIII) of types V to VIII) of persons
persons from whom applica- who have been allotted quart-
tions were invited. ers.

Types  GereralPool _IAS/IPS  GeretalPcol IAS/IPS |
Officers Pool Officers Pool
1 2 3 4 5
1 315t December —_ November 1956 —
1962
11 31st December —_ 1s5th July 1953 —
1957
14} 315t December — 3o0th December —_
1952 1948
v 3t December  Up-to-date  25th August 1968
1950 1944
\ 315t December . 26th Qctober Qcteber 1964
1964 1961
A% 315t December . 28th December  No waitirg
1965 1962* list
vl Up-to-date . Up-to-date* —
VIIT “ . 16th Jupe —

Reading the statement referred to in para above it would be
seen that coverage in types I to IV, in comparison to the higher
types, is much less.

*Includipg those who have been givep accommedation in cother types.

1.32. The number of employees in types I to IV in Delhi who
had put up to 30 years of service on 31st March, 1973 and had not
been provided with general pool accommodation is as under:—

Types Numtler of employees without accommedaticn with
sexrvice of :

Upto 20 Morethan  More than More than

Vears 20 years 22 years 24 years
and up to and up to and up to
22 Yyears 24 vears 30 ycars
I 84 3 — —
1 246 6f — -
111 2.412 17.67 1,361 -
AY 3,016 3,016 2.249 65

[Sub-para of Paragraph 38 of the Report of C & AG for .th;
year 1972-73 (Civil)]
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1.33. It is seen from the Audit paragraph that a large number
of eployees entitled to allotment of accommodation of Types I to
IV in Delhi, who had put in upto 30 years of service on 31st March,
1973 had not been provided with General Pool accommodation.
The Committee called for typewise details of the position as on
31st March, 1974 in respect of non-allotment of accommodation to
employees who have put in service:—

(a) upto 20 years;

(b) more than 20 vears and upto 22 years;
(c) more than 22 vears and upto 24 years; and
(d) more than 24 years and upto 30 years.

The information furnished by the Ministry is tabulated below:

Number of cmployees without  accommncedation

Tvype of accommuodaticn Up-to-20 More than  More than More than
vears 20 year® 22 years 24 years
andupto  and upto ard up to
22 years 24 yeais 30 years
1 — - — —
I1 3,016 815 — —
111 . * 352 300
I\.’ e LY -k

*Applications were invited 1pto 31-12-1952, the figures are rot available.

**Applicatiors were invited upto 31-12-195¢, the figurcs are rot available.

1.34. The Committee enquired whether there were cases of Gov-
ernment employees not having been allotted any type of accommo-
dation during their entire service in Delhi. In this connection
the Ministry have stated:—

“This information is not available with the Directorate of
Estates. It is felt that it would even be difficult for the
various Ministries/Departments to furnish this informa-
tion in respect of retired Government servants.”
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1.35. According to the information furnished by the Ministry
the demand vis-a-vis availability of quarters of type VI to type VIII
as on 31st March, 1974 as under:

Type Total No.of No. of
eligible residential
Government  unitsin
servants General

e S 2.... A
(1) (2) €))
A% | 1,428 550
VIiI 422 121
Vl1ii 146 21

1.36. During evidence the Secretary, Ministry of Works and
Housing stated that the percentage of satisfaction in all the cate-
gories was uniformly unsatisfactory. On being pointed out by the
Committee that as revealcd by the statistics given in the Audit
paragraph the position regarding percentage of satisfaction in the
case of categories 1 to IV was particularly bad, the witness stated:

“The point is that we have not been comstructing many
houses between type V and above over the last few years.
All the same, the dearth is still remaining in types I, II,
III and IV. It just shows that perhaps our proliferation
in the lower categories such as Chowkidar, Peon, Lower
Division Clerl: and Upper Diviston Clerk, has been a
little too rapid also.”

1.37. In reply to a question the Secretary, Ministry of Works
and Housing added:

“As a result of your amonition to the Government, if we get
sanction for building more houses, we should do it. We
should be happy if you make it very clear both to the
Works Ministry and the Government that we should
build more Types I, 11 and III houses.”

1.38. During evidence before the Ccmmittee, the Secretary,
Ministry of Works & Housing stated:

“Percentage satisfaction depends upon a number of factors.
One is the :dJemand and the other is the availability. For
example, in Type I, the demand has gone up from about
26,000 to 27,000 and the availability, unfortunately, dur-
ing this period came down, because of demolition, etec.
It has come down from 12,600 to 12,300........ Certainly
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in certain cases this percentage satisfaction has been
quite unsatisfactory.”

“We have been adding houses to these categories (1, It and
IIl) over the last several years and not to other cate-
gories. The addition to the numbers entitled to these
categories has already been very much more. There-
fore, unless we start building 10—15,000 houses for Type
I and 7—8,000 for Type II, it is not possible to accom-
modate so many people.”

He added:

“I hope the Committee will keep into consideration that fact
that we have not built other types of houses over the
last several years. All the same, we have not been able
to provide accommodation to the lower category of
people, because for various reasons we have not been
able to build a very large number of lower category
houses. One of the reasons, apart from the other rea-
sons, is that there is a non-availability of fund, and at
the moment, there is a complete ban on construction of
quarters by the Government. So, if we can get some
relaxation and try to build a very large number of houses,
we would be able to partly solve this problem.”

1.39. The Committee are surprised to find that as many as 3,016
employees who were entitled to Type Il accommodation have not
been provided with quarters despite their putting in as long as
20 years of service. There are 815 more Government employees
who have rendered service for even more than 20 years and are
without Government accommodation. Similarly in regard to Type
Il quarters, as many as 352 persons who have rendered service
for more than 22 years and upto 24 years, are without accommo-
dation. In regard to Type IV accommodation, there are as many
as 1,670 employees who have put in more than 24 years and upto
30 years of service but have not got Government accommodation.
There may be a good number of Government employees who could
not get accommodation during their entire period of service. This
indeed is a most unsatisfactory position. The Committee are not
satisfied with the laconic reply given by the Secretary, Department
of Works and Housing that proliferation in the lower categories
has been a little too rapid. The Committee fail to understand why
the Department of Works and Housing did not consider it necessary
to provide accommodation to low paid Government employees who
have not been provided accommodation for more than 20 years or
so. It was for the Department to take up the matter of providing
finances for construction of quarters with the Ministry of Finance
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or with the Planning Commission so that the percentage of satis-
faction of the above categories could have shown some positive
improvement. If there is shortage of fund the Government should
consider to borrow money from institutions like L.1.C., etc.. High
priority should be given to provide Government accommodation to
low paid employees as best as possible.

Departmental Pools & Tenure Pool

140. It was stated during evidence that certain Departments
like Income-tax, Customs, Excise, P&T, Railways and Defence have
their own pools of accommodation and as and when they construct
quarters they are declared ineligible for allotment from the Gene-
ral Pool. On being pointed out that officers belonging to these
Departments were also being allotted accommodation from the
General Pool, the Secretary, Ministry of Works and Housing stated:
“There may be cases when there may not be accommodation in
certain types in the other Pools. Again, the Railways do not have
separate accommodation for the employees in the Railway Board;
that office is regarded as part of the General Pool for housing pur-
poses. On the other hand, the employees of the Northern Railway
have their own pool. But one or two officers may be continuing
in the House allotted by the Northern Railway, even after transfer
from there; but by and large, the employees of the Railway Board
are not entitled to accommodation from the Railways’ Pool. The
employees of the P&T Board get it from the General Pool, except
for 3 or 4 persons like the Chairman who have their own, ear-
marked houses. Similarly, ITOs serving in the Income-tax Depart-
ment get accommodation from their own Pool; but when an ITO
works in the Central Board of Revenue or some other department,
he is entitled to get house from the General Pool. The Defence
employees have their own Pool. The Services personnel get ac-
commodation from it, but the Civilian employees of Defence have
to come to the General Pool. Again, the Delhi Police are not
entitled to General Pool; they are in an entirely separate category.
The other police organisations, e.g. BSF and Indo-Tibetan Border
Force get accommodation from the General Pool.”

1.41. The Committee were informed that there was a special
pool known as ‘Tenure Pool’ for officers belong to All India Services.
In this connection the Secretary, Ministry of Works & Housing
had the following to say: “It was actually there earlier, but was
abolished subsequently. It has been revived in 1970. That is called
the Tenure Pool, because All India Service Officers, viz. IAS and
the IPS and the Indian Forest Service come to the Central Secre-
tariat on deputation for 4 or 5 years., If they have to stand in the
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queue, by the time they get the accommodation, it becomes time for
them to go back. The Home Ministry pointed out that because of
this handicap, they were not getting people to come and work in
the Central Government. Many people preferred to stay back in
the State Governments, because they were not certain as to what
type of accommodation, if at all, they would get in Delhi. The
Home Ministry requested that the Government of India should
revive the Tenure Pool. These officers do not get another appoint-
ment in Delhi after they complete their tenure. It was on these
considerations that the Tenure Pool was revived in 1970.”

1.42. Asked whether officers belonging to Audit and Accounts
Services and other Central Services were eligible for accommoda-
tion from the Tenure Pool, the Secretary, Ministry of Works &
Housing stated: “They do belong to a separate category. For
example, Income-tax Department. They hYave a large number of
postings in Delhi. Similarly, an Income-tax Officer who has com-
pleted his tenure in the Secretariat, has been posted as Assistant
Commissioner of income tax in Delhi itself. As far as he is con-
cerned. there is no complication. But in the case of IAS, IPS and
IFS, there is a complication, because they come from the States
and go back there; they come on deputation. So, in their case
because of this particular request from the Ministry of Home
Affairs—the tenure pool which was there earlier and which was
abolished, had to be revived.”

1.43. The Committee pointed out that not all the Central Ser-
vices officers on deputation to the Secretariat were posted in Dalhi
on completion of their tenure and a large percentage of such officers
were in fact transferred out of Delhi. Asked about the rationale
behind the creation of a special pool only for officers of the All
India Services, the Ministry have in a note explained:

“Officers belonging to IAS, IPS and Indian Forest Service are
at present eligible for allotment of accommodation from
the ‘tenure officers’ pool’. This pool has been created as
these officers are State-based and are required to man cer-
tain Central Government posts for short tenure of three
to five years. The pool was abolished with effect from
1st May, 1966. The Ministry of Home Affairs then found
it difficult to secure the services of IAS and IPS officers
for manning various posts under the Central Government.
The pool was, therefore, revised from February, 1970.
Officers belonging toc Central Services are Central Govern-
ment officers (not belonging to State cadres) and, accord-
ing to the provisions contained in the allotment rules,
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the service rendered by them anywhere in India or out-
side is taken into consideration for determining their
date of priority for allotment of accommodation from the
general pool.

In the case of Central Service Officers, Delhi happens to be
one of the normal places of their posting. As such, it is
a normal liability of their service to get posted to various
places in India, which includes Delhi, as against All India
Service officers, who are State-based, and are posted in
various Ministries/Departments of the Government of
India, in Delhi only on deputation.

A large number of Central Service Officers continue to be
posted in Delhi for many years. The posting of an indi-
vidual officer may change from one Department to an-
other. This is, however, not so in the case of All India
Service Officers, who are to return back to their States
after completing the period of deputation.

However, the Secretaries’ Committee considered the question
of extending this concession to other Central Services
Ofticers who are required to be posted to Delhi for a
fixed tenure. It has been decided to assess the magni-
tude of the problem in the first instance and various
Ministries/Deptt. have been requested to give the num-
ber of such officers who are required to be in Delhi on
tenure basis for a period of three to five years. The
information is still awaited from some of the Ministries.
A final decision in the matter will be taken after the
information is received from various Ministries.”

1.44. In another note the Ministry have stated:

“Officers of All India Services borne on the Union Territories
cadre and deputed to Central Government posts in eligible
offices in Delhi are entitled to get ‘tenure pool’ accom-
modation.

The Union Territory cadre comprises Delhi as well as seve-
ral other Union Territories. As compared to cadres of
other State Governments, the Union Territory cadre of
All Indla Services is very small. Thus, officers, of all
India Services of the Union Territory cadre, getting posted
in eligible offices under the Central Government in Delhi
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at any time would be a very small percentage of the
strength of the All India Services.

The rationale behind making officers of the All India Services
borne on the Union Territory cadre eligible for accommodation from
the *‘Tenure Pool’ is given below:

(i)

(ii)

The accommodation problem for officers in the Delhi
Administration is not very acute. Most of these officers
at middle and senior levels are able to get accommodation
from the Delhi Administration Pool. If these officers of
All India Services brought to the Central Government
posts in Delhi on deputation, are to be given accommo-
dation from the ‘general pool’. then they may have to wait
for long periods for getting such accommodation from
the ‘General Pool. This would, on the one hand, entail
considerable hardship to these officers in the form of
vacating Delhi Administration accommodation, and then
waiting for a long period for getting accommodation from
the ‘general pool’, and, on the other, act as disincentive
to deputation to Central Government posts in Delhi. It
has already been mentioned in the reply against item
No. 27 that on the abolition of the ‘tenure pool’, the
Ministry of Home Affairs found it difficult to secure the
services of IAS and IPS officers for manning posts in the
Central Government.

According to the existing circular on the subject, when
an officer occupying a departmental pool accommodation
is transferred from one post to another, and is required
to vacate departmental pool accommodation, he is given
‘general pool’ accommodation on an ad-hoc basis in the
next below the entitled type. This enables him to vacate
the departmental pool accommodation and immediately
thereafter occupy ‘general pool’ accommodation. Even
on the basis of principle underlying this circular, if an
officer working in the Delhi Administration and occupy-
ing Delhi Administration pool accommodation, were to
be transferred to a post in any of the Ministries/Depart-
ments in Delhi so as to make him ineligible to continue
to occupy Delhi Administration pool accommodation, and
make him eligible to get ‘general pool’ accommodation,
he would get general pool accommodation, on ad-hoc
basis. Both, viz. such ad-hoc allotments and tenure pool
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allotments are made in one type below the entitled type.
Thus, making such officers of the All India Services
eligible to get tenure pool accommodation does not mean
any preferential treatment to them.

In the case of officers of the All India Services borne on
the Union Territories cadre, on their posting to the Delhi
Administration on transfer from eligible offices in the
Central Government, they normally get accommodation
from the Delhi Administration pool, and leave the tenure
pool accomnmodation. This is, however, not so in the case
of officers of the Central Services who even on their
reversion in their parent department and posting in
Delhi, pgenerally continue to occupy general pool accom-
modation.”

1.45. In reply to a question as to what was the average period of
waiting in respect of All India Service Officers entitled to ‘tenure
pool’ accommodation, the Ministry informed the Committee that
‘roughly, on an average Tenure officers coming to Delhi got their
accommodation in three months’ time during 1973-74."

1.46. The Committee were also informed that the number of
houses, type-wise, in the Tenure pool and in the pools placed at the
disposal of other Departments/Ministries was under:

Type Terure pool  Otker peols
l - 812

11 — 533
190 — 90
v 59 481

v 162 622
VI —_ 162
VII —_ 117
VIII —_ 78
TOTAL ——2.;-1 _278;;

1.47. The Committee see no justification for having an exclusive
‘Tenure Pool’ accommodation only for the All India Services
Officers who come to the Central Secretariat on deputation from
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the States for prescribed tenures. The argument of the Ministry
for not extending the tenure pool accommodation to officers of other
Central Services is not acceptable to the Committee. Though some
of the Central Services Officers may be retained in Delhi itself on
the completion of their tenure in the Central Scretariat, the Minis-
try cannot over simplify this issue by such a generalisation. The
Committee understand that not all the officers of the Central Services
on deputation to the Secretariat or posted to other Central Govern-
ment offices for a certain period are posted in Delhi on completion
of their tenure and that, in fact, a large percentage of such officers
are transferred out of Delhi. Considering the fact that officers will
have to wait a long time for allotment of accommodation from the
regular pool and that, in the process, many of them do not get allot-
ment during their tenure in Delhi. the Commitiec recommend that
the officers of the Central Services also should be eligible for the
allotment of Tenure Pool accommodation and no distinction should be
made in this regard between two classes of Officers.

1.48. The Commitiee have been informed that the Committee of
Secretaries have already considered the question of extending this
concession to other Central Services Officers who arc required to be
posted to Delhi for a fixed tenure. and that the magnitude of this pro-
blem is being assessed in the first instance. in consultution with vari-
ous Ministries and Departments. The Committee desire that this
should be examined expeditiously and the concession extended in the
least possible time. so that there is no discrimination in the matter
of allotment. of accommodation from the Tenure Pool.

Persons occupying type of accommodation lower than the entitled
class.

Audit Paragraph

1.49. Till May. 1972, one occupying a type of ac.ommodation
lower than what one was entitled to was required to pay the rent
of the entitled accommodation, if allotted ¢ it was more than the
rent paid for the lewer type of accomn ..ation in his occupation.
The rule was amended from June 1972, permitting such an occupant
of lower type of accommodation to apply only for continuance of the
existing accommodation, if he was not interested in having his
entitled accommodation, and pay rent of the lower type of accom-
modation.

1.50. The number of persons occupying in December 1972 lower
types of accommodation is large as would be seen from the follow-
ing:—



Types Avail-

® Numbser of officers occupying residences in types higher than their entitled types.
[Sub-para of Paragraph 38 of the Report of C. & A.G. for the year 1972-73 (Civil}}

Number Entit- Next Type Ty T '1')3e Type Ty 'l‘yr
ability of offi- led type below I ﬁe fﬁe I v \;Ye yit
cers type
provided
with re-
sidence
of enti-
tled or
lower
type
1 2 3 4 s 6 7 8 9 10 11 12
I . . . 13,344 12,382 21,382
m. . . 15,521 10,147 9,147 954 46° -
=
nr. . . 4,910 7,494 2,504 4,967 3 17t
v . . . 4,975 5,836 2,745 1,848 2 1,240 1*
v . . . 1,882 3,709 914 2,127 166 02
VI . . . 553 1,303 314 892 1 10 86
VII . . . 12§ 330 9 237 74
VIIl . . 27 136 27 1c6 1 2
ToraL . 41,337 41,337 28,052 11,131 8 1,407 58 103 76 2
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1.51. It was stated during evidence that so [ar as officers who
were entitled to quarters of type V and above were concerned, their
priority was reckoned on a basis different from the one followed in
the case of officers entitled to types I to IV quarters. As to the
reasons why different basis had been prescribed, the Ministry have
in a note stated:

“According to the Allotment Rules, which camé into force
on the 15th May, 1963. seniority for purpose of allotment
of accommodation from the general pool was determined
from the date from which the officer has been continuous-
ly drawing emoluments relevant to a particular type in
a post under the Central Government except for periods
of leave. Allotment in next below types was admissible
to officers entitled to all types except in type II. As
the percentage of satisfaction in types II and III was
comparatively very low orders were issued in March,
1964 stopping allotment of next below types to officers
eligible for types III and IV. Subsequently, the matter
was considered by an Ad Hoc Committee of Secretaries
in November, 1964. The Committee was of the opinion
that, while the bulk of officers entitled to accommodation
in types I to IV were permanently located in Delhi, those
eligible for types V and above were usually those who
were posted to Delhi on a tenure basis for short dura-
tion. It was felt that abolition of next below allot-
ments for types V and above would, therefore, entail
hardship to officers not belonging to the Central Secre-
tariat Service. In order to give some relief to officers
entitled to types II to IV, in whose case next below
allotments had been suspended, the rule was modifled in
regard to the procedure for determining the date of
priority in April, 1964, providing that for officers entit-
led to types 1I, III or IV residences the date of priority
should be reckoned from the date from which the officer
concerned had been continuously in service under the
Central Government. In the case of officers entitled to
types V and above, the date of priority was, however,
continued to be reckoned from the date an officer was
continuously drawing emoluments in respect of a parti-
cular type in a post under the Central Government. The
rationale of the decision was that generally, most of the
officers entitled to type V and above were posted to
Dethi for short fixed tenures and would not be able to
compete with those Delhi-based officers who became
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entitled to higher types of accommodation after getting
promotions. Government reviewed the position in
June, 1973 in regard to the reckoning of dates of priority
and decided that the status quo should continue, as a
change would be disadvantageous lo officers entitled to
higher types.”

1.52. Referring to the large number of cases of Government
employees occupying lower types of accommodation, the Commit-
tee enquired why the officers entitled to Type V or above were
allowed to stay in the lower types of accommodation. The Sec-
retary, Ministry of Works and Housing explained:

“It happens so, because when they are entitled to Type V,
if there ir no quarter of that tvpe available. they have
got to be given in a Type one or two stages below their
entitled tyvpe.”

1.53. According to the Audit paragraph till May, 1972, one occu-
pying a type of accommodation lower than what one was entitled
to was required to pay the rent of the entitled accommodation, if
allotted, if it was more than the rent paid for the lower type of
accommodation in his occupation. The rule was amended from
June, 1972, permitting such an occupant of lower type of accom-
modation to apply only for continuance of the existing accommoda-
tion. if he was not interested in having his entitled accommodation,
and pay rent of the lower type of accommodation. Asked about
the reasons for amending the rule in June, 1972 to allow persons
offered entitled accommodation to continue in a lower type of
accommodation and pay lesser rent thus depriving those entitled
to the lower type of accommodation, the Ministry have in a note
stated: '

“Several officers represented that when they were satisfied
with the lower tyvpe of accommodation and they had not
applied for their entitled type or when they did not
want to move to the entitled tvpe. they should not be
compelled to move to accommodation of their entitled
type. It was also noted from experience that generally
officers, who were in occupation of lower types of accom-
modation and were satisfied with it, refused to accept
the allotment of their entitled type accommodation which
remained vacant till receipt of their refusal or at least
for 5 days, and was thereafter offered to another officer.
It was noted that in such cases, the accommodation conti-
nued to be vacant for some time before it was ultimately
accepted by the officer lower in seniority, thereby result-
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ing in loss of revenue. After discussing the proposal
at great length and in consultation with the Ministry of
Finance, it was felt that, when needs and requirements
of an allottee were met with a residence of smaller type.
he need not be compelled to accept a higher type of resi-
dence. This new procedure reduced the work in Qifferent
Allotment Branches as, otherwise, they were required
to offer a particular house to a few officers one after
another before it was finally accepted by one of them.
With the change in rule, officers who are not interested
in the allotment of entitled types. are required to indi-
cate their option in the application form to continue in
lower types and their names do not appear in the wait-
ing lists for their entitled types. With this change in
rule, it has been noted that the date of priority has
started moving up.”

1.54. According to the information furnished by Audit, 11131
persons were in occupation of next bhelow type of quarters as in
December 1972, the largest number being in Type III (4967), fol-
lowed by Type V (2127) and Type (1.848). 2090 more persons
were staying in quarters of types lower than the next below type.
The Committee fail to appreciate the rationale of the decision of
the Department that the officers who were satisfied with the lower
types of accommodation and have not applied for their entitled
types or when they did not want to move to their entitled types,
should not be compelled to move to accommedation of their entitl-
ed types are to pay rent of entitled accommodations, when offered,
even if they contiuned in the lower type of accommodation. As a
result of the intransigence on the part of officers to refuse to accept
quarters of their entitled types when offered and to continue in
lower types of accommodation, a large number of prospective em-
ployees are deprived of allotment to entitled classes. The Commit-
tee would like that the desirability of continuing this rule should
be examined on a priority basis so as to remove the existing anomaly.

Sharing of accommodation by Government servants

1.55. As regards the rules in force in respect of sharing of accom-
modation by Government servants, the Ministry have in a note
stated:

“According to provisions contained in S.R. 317-B-20(1). an
officer can share the residence allotted to him or any of
out-houses garages, etc., appurtenant thereto, with
employees of the Central Government eligible for allot-
ment of residences under the Allotment Rules. They are

690 LS—3
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not required to communicate the fact of such sharing to
the Directorate of Estates. Subsequently, by relaxing
the provisions under S.R. 317-B-25, it was decided that an
aliottee of the general pool accommodation can also
share his residence with the following categories of
persons: —

(i) Central Government employees other than those who
are eligible for allotment of accommodation from the
general pool;

(ii) Staff of semi-government organisations;

(iii) Staff of a body corporate. owned or controlled by
Government;

(iv) With retired Central Government servants;

(v) With tcachers of recognised schools, (extension on
general policy matter is given on year-to-year basis);
and

(vi) Requests for sharing with foreign students studying in
India are to be considered by the Director of Estates
on merits provided their cases are sponsored by the
Ministry of External Affairs/Education.

In the above cases, no permission is required to be taken
for sharing the accommodation, but the particulars of
the sharer are required to be semt to the Directorate of
Estates within two months from the date of commence-
ment of the sharing”

1.56. The Committee enquired whether Government had any
information in regard to sub-letting of quarters of misusing of this
facility. To this the Secretary, Ministry of Works and Housing rep-
lied during evidence:

“We do not really have any official information, even though
we occasionally get anonymous and pseudonymous com-
plaints. We do not have a machinery for any sort of a
regular monitoring work to find out whether any part of
anybody’s house is being sub-rented out. We make ad
hoc enquiries whenever we get complaints.”

1.57. Asked whether there wag any clause forbidding sub-let-
ting in the conditions under which a Government servant occupies:
a house, the witness stated:

“It actually forbids sub-letting. But sharing is permitted
. With another person eligible for Gavernment quarters.”
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In reply to a question the witness further added:

“I do not think there is any provision for penalty; but the
rules which are provided, would enable the Government
to take action against the person concerned and also
make him liable for cancellation of the lease. I will reed
out the relevant portion of the rules. viz. SR, 317(b). 21:

Consequences of breach of rules and conditions

(i) If an officer to whom a residence has been allntted,
unauthorisedly sub-lets the residence or charges fees
from the sharer at a rate which the Directorate of
Estates censiders excessive or erects any unauthorized
structure in any part of the residence or uses the resi-
dence or any portion thereof for any purpose other
than that for which it is meant, or tampers with the
electric or water connections. ..

I will now read the last portion of the rule:

Director of Estates may without prejudice to any other dis-
ciplinary action that may be taken against him, cancel the
allotment of the residence. Then he becomes debarred
from further allotment. In Delhi if a Government ser-
vant loses his house. it is a heavy penalty.”

1.58. The Committee desired to know the steps taken by Govern-
ment to ensure that unauthorised sub-letting of Government quar-
ters was not resorted to by the allottees and such subletting of
quarters was not a source of profit to the allottees. In a note en the
subject, the Ministry have stated:

“To check the evil of unauthorised subletting and profiteer-
ing in Government quarters, periodical surprise inspec-
tions are made in various Government colonies. In
addition, complaints received from members of public,
neighbours ctc., are also inquired into and action is taken
against those who are ound to have sublet Government
accommodation. In  proved cases of subletting. the
following punitive action is taken:

(a) Cancellation of allotment and debarment for Govern-
ment accommodation for  specified period and conce-
quential 1ental penalties;

(b) Debarment from sharing of Government accommoda-
tion for @ specified period and in the event of non-
removal ¢f the sharer, cancellation of allotment and
consesuzntial rental penalties.”
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1.59. The Committee called for information regarding instances
of unauthorised subletting of Government quarters that came to
notice during the years 1871-72 to 1973-74 and the action taken in

such cases by the Director of Estates. In a note the Ministry have
intimated:

“Cancellation of allotment and debarment from Government
accommodation and also from sharing of accommodation

has been done during the years 1971-72, 1972-73, 1973-7 as
shown below:

ey i i 4 oina L o a0

1971-72  1972-73  1973-74

(a) Cancellstion of allotment ard debarring the ir-
dividual from Govi. accommodaticon for specificd
period and consequential rental per altics. 62 72

74
(b) Debarment from sharing of Govt. gccemmoda-
tion for a specified pericd srd in the evert ¢f ren-
remaoval of the sharer, conscquential rental peral-
ties. 14 7 67

1.09. The Committee note that there are already rules in force
in respect of sharing of accommodation allotted to Government
servants. Under SR. 317-B  an allottee of the general pool accom-
modation can share his residence with Central Government em-
ployees, staff of semi-government organisations, staff of public
undertakings, retired Government servants etc. No permission is
required to be taken for sharing such accommodation but the parti-
culars of sharers are required to be sent to the Directorate of Estates
within two months from the commencement of the date of sharing.
The Committee note that under Rule SR. 317(b). 21, Government
can ‘take action against any person who sublets his accommodation
at rates which are considered excessive by the Directorate of Estates
or utilises any portion of his residence for other than the purpose
for which it is meant. The Committee have been informed that
during 1973-74, there were as many as 74 instances where, due to
unauthorised sub.letting, allotments of individuals were cancelled
and there were also 67 cases where Government officers were de-
barred from sharing Government accommodation for a specified
period. The Committee note that such cases are indeed very few.

Government Servants Qwning houses and allotted Government resi-
dential accommodations

Audit Paragraph

1.61. The number of Government servants who are having their
own houses in Delhi and are occupying Government quarters (type-
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wise) impinging on the availability in the general pool for those
without any houses of their own in Delhi in December 1972 was
according to information received by the Director of Estates from

variougs Ministries/departments etc. upto 19th December 1972 and
furnished to Audit, as follows: —

Type
I 1,693
11 1.565
m 729
v 18§
v 214
A% ¢ 53
Vil 6
VIII 1
Total 4,64("

1.62. Thus, because of unauthorised continued occupation of
quarters by retired Government servants and allotment of Govern-
ment quarters to those who own houses in Delhi as many as 4,748
quarters were not available to those standing in the queue. This
was as much as 11.5 per cent of the total number of quarters in
Delhi. While many of those in occupation of Govt. Qrs. actually
pay less than 10 per cent of their emoluments as rent those who do
not get Govt. Qrs. often pay from their own pockets more than 10
per cent of their emoluments as rent for much less private accommo-

dation. (Sub-paragraph of paragraph 38 of the report of C & AG.
for the year 1972-72 (Civil).

1.63. 1t is seen from the Audit paragraph that 4,646 Govt. ser-
vants who have constructed their own houses in Delhi, have been
allotted Government quarters of various types upto 19th December,
1972. The Committee desired to be furnished with the latest posi-

tion in this regard category-wise as on 31st March, 1974. The Min-
istry, in a note stated:

“The requisite information is not available with the Direc-
torate of Fstates. All the Ministries/Departments of the
Government of India have been requested to furnish it.
The information will be made available to the Lok Sabha

Secretariat, as soon as it is received from the Ministries/
Departments concerned.”
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1.64. The Committee asked as to what was the policy 6f the Gov-
ernment in regard to allotment of quarters to Government ser-
vants owning their own houses. The Secretary, Ministry of Works
& Hpusing explained during evidence: “The existing poiicy is that
owning house in the same station by a Government Servant is not
a bar for the allotment of a house from the general pool. Whether
that policy should be changed or not, that is under consideration.”

1.65. In reply to question, the witness further added: “As a
matter of fact, Government policy has changed over the last several
years in regard to this particular issue.

As a matter of fact before 1950, there was no restriction to such
allotments. In 1950 restriction was first introduced and such Govt.
servants who had houses at the station of their posting were declar-
ed ineligible. In 1962, there was another change; they were not
ineligible, but they were allowed to be allotted houses at higher
rent. In 1966, that was withdrawn and the Government decided
that there should be no distinction between Government servants
possessing houses in the station of posting and those nct possessing
houses. At the moment, we are again examining the issue, as to
whether some sort of restriction, physical or financial should be in-
troduced. That is the present position.”

1.66. The Committee desired to be furnished with a note indicating
the various policies which have been in force at different points of
time from 1950 onwards, in respect of allotment of Government
accommodation to Government servanis owning their own houses
and what was the basis for the periodical change in policies. The
notes furnished by the Ministries are reproduced in appendices 1I

& IIL

1.67. The Committee drew attention to the reply given to a
parliamentary question by Government on the 20th August, 1973 to
the effect that the Government was reviewing the present policy of
allowing those Central Government employees to retain Government
quarters who have constructed their own houses or purchased ready
built flats from the Delhi Development Authority with the advances
granted by Government. In this connection the Secretary, Ministry
of Works & Housing informed the Committee that the Ministry had
started collecting information on the subject from May, 1974 and
that a meeting was held in April-May 1974 where certain tentative
decisions were taken. On being pointed out that although the reply
was given on the 20th August, 1973, the action in the matter was
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initiated in the Ministry only in May, 1974, the Secretary, Ministry
of Works & Housing deposed: “First part of the question is very
valid. But it is not that the Ministry does not start initiating action.
In January this year we had called for the views of the other
Ministries.” He added: “I feel, Sir, while certainly this was a lapse,
‘srhether the views and facts should not have been collected together?
‘Whether without getting the satistics and census certain action could
-be taken in regard to officers owning houses in Delhi?”

1.68. In a note furnished to the Committee the Ministry have
intimated: “It has been decided to prepare a note on the subject for
the consideration of the Cabinet. The note is likely to be ready in
consultation with the Ministry of Finance in about a month’s time.”

1.69. The Committee are surprised that 4,646 Government servants
who have constructed their own houses in New Dclhi either with or
without Government loans have heen allotted Government quarters
of various types upto December. 1972, It is astonishing that the Gov-
ernment policy in this regard is vascillating. Prior to 1950 there was
no restriction to such allotment. In 1950 restriction was first intro-
duced and such Government servants who had houses at the station
of their posting were declared ineligible. In 1962, there was another
change and by virtue of that Government servants having their own
houses became eligible for Government quarters but they had to pay
higher rents for the same, In 1966, that restriction was withdrawn
and it was decided that there should be no distinction hetween Gov-
ernment servants possessing houses in the station of posting and these
not possessing houses. In this connection, the Committee note that
in reply to a parliamentary question on the 2u0th August, 1973, it was
stated that Government was reviewing the present policy of allowing
those Central Government employees to retain Government quarters
who have constructed their own houses or purchased ready built flats
from the Delhi Development Authority with the advances granted
by Government. The Committee regret to note that although 20
‘months have elapsed since the Government reply was given no final
decision has yet been taken by the Department in this matter. All
that the Committee have been informed is that “a note is likely to b’e
ready in consultation with the Ministry of Finance in about a month’s
time” for the consideration of the Cabinet. The Committee have.not
yet been informed as to what decision has been taken hy the Cabinet
in the matter. The Committee would like the Goverm.ncnt to exa-
mine the matter in depth keeping in view the imperative necessity
of providing accommodation to those Government serv:fnts who have
neither their own houses in Delhi nor have been provided with any
Government accommodation so far from the General Pool.



Ouz-of turn a'lotments:

Aud’t paragraph o
1.70. The number of out-of-turn allotments during the past threc years was as follows :—
Type 1 Type U Type I Type IV
1970 1971 1972 1970 1971 1972 1970 1971 1972 1970 1971 1972
Med'cai grounds 6 10 21 140 140 106 32 58 58 8 as 49
Other grounds 3 9 16 28 27 44 13 23 14 1 8 12
Torar 9 19 37 168 167 150 45 82 72 19 3 7
Type V Type VI ToTat
1970 1971 1972 1970 1971 1972 1970 1971 1972
Medicel giounds . . . . R 7 3 19 .. .. .. 192 237 253
Other g.ounds . . . . . 16 24 54 .. . 7 7 92 157
Torar. . . . . . . 23 28 73 . .. 7 263 329 410

Nortz : There were no such allotments of types VII and VII1 ::c:i;lences.
[Sub-para of paragraph 38 of the Report of C & AG for the year 1972-73 (Civil) |
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1.71. The Committee desired to know the grounds (other than-

medical) on which out of turn allotments are made.
Ministry have explained:

In a note the

“Besides for medical reasons. ad-hoc allotments of general pool
accommodation are made also to the following categories
of Government servants:—

(i) Key personnel in the Prime Minister's Secretariat as

recommended by the Prime Minister.

(ii) Two members of the personal staff other than (Class

(iii)

(iv)

)

IV) attached to Cabinet/State Minister as recommend-
ed by him provided no ad-hoc allotment has already
been made on the recommendation of that Minister,
no fresh sanction is to be given with the change in the
Minister’s portfolio, if those members nf the staff con-
tinue to be with the Minister and are in occupation of
general pool accommodation. In the case of a new
Minister, two fresh allotments can be made on his re-
commendations, if none has been allotted accommoda-
tion on his recommendation, irrespective of the fact
whether alreadv some members of the personal staff
are in occupation of general pool zccommodation.

One member of the personal staff (other than Class
1V) attached to a Deputy Minister as recommended
by him provided that no ad hoc allotment has already
been made on the recommendation of that Deputy
Minister; no fresh sanction is to he given with the
change in the Deputy Minister's portfolio if these mem-
bers of the staff continue to be with him and are in
occupation of the general pool accommodation. In the
case of a new Deputy Minister, if member of the per-
sonal staff has been allotted accommodation on his re-
commendation, irrespective of the fact whether already
some members of the personal stalf are in occupation
of the general pool accommodation.

One officer attached to each Minister whose services
have been specially requisitioned from a State Gov-
ernment for working on the personal staff. The allot-
ment is to be made in the entitled type in a central.
area,

One jamadar or peon attached to Minister/Deputy Min--
ister as recommended by him.
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(vii)

(viii)

86

Two members of personal staff (other than Class vy
attached to the Chairman/Deputy Chairman, Rajya
Sabha. Speaker/Deputy Speaker, Lok Sabha: Mem-
bers of the Planning Commission and the Chief Justice
of India may be given ad hoc allotments or change in
localities nearer to the places of the residence of the
dignitaries,

One member of the personal staff (other than Class
IV) attached to a judge of the Supreme Court of India
may be given ad hoc allotment or change in the locali-
ty nearer to the place of his residence.

One Jamadar or Peon attached to the Chairman De-
puty Chairman, Rajya Sabha, Speaker/Deputy Speaker,
Lok Sabha, Members of Planning Commission, Chief
Justice/Judges of the Supreme Court of India may be
given ad hoc allotment/change nearer to the place of
residence of the dignitaries,

Any fresh allotment or change will be subject to the

condition that the permissible number of the staff do
not have alreadv any accommodation aliotted by Gov-
ernment in the locality near the place or residence of
the dignataries concerned. Allotments on ad-hoc basis
in categories mentioned in paras (vi), (vii) and (viii)
above shall be made in the next below type except
where the officer is senior enough to secure allotment
in his entitled type. This will net apply to types I and
Il where allotments will be made in the appropriate

types.

(ix) OQne Private Secretary to a Secretary to the Govern-

ment of India may be allowed one change on ad hoc
basis to a quarter as near the Secretary’s residence as
possible; provided that no other Private Secretary to
that Secretary is already having a quarter allotted
near the residence of the Secretary.

(x) Alternative accommodation 1o eligible Government

servants may be made in their next below type if the
officers, on their transfer to offices eligible for general

‘pool accommodation, are required to vacate depart-

mental pool quarters.

(xi) Ad hoc allotment of general pool accommodation in

the next below type may be made in the name of wife/
husband, son or unmarried daughter in case they are



(xii)

(xiii)

L 14

'entitled to lower gpe of accommodation, on transfer

of _.Delhi or to ineligible zone. The
the allottee outside rised if he/she is entitled

. la
same residence may be ref“ .
to type of accommeodation or .tn t?e hlg};er‘:;\i‘mn 'E::
dependent member is required - '° apply
month of the transfer of the allotﬂs‘

Ad hoc allotment may also be made to a” dePendent re-
lation eligible for general pool accommoda®ion. on the
retirement/death of an allottee. TNy tew

Ad hoc allotment on compassionate or other groufidy
is also given with the approvel of the Minister on
merits of each case.

1.72. The Committee called for statistics regarding out of turn
allotments made during 1970. 1971, 1972 and 1973 (a) on medical

grounds, and

(b) on other grounds. The information given by the

Ministry is tabulated below:

Grounds on g Lo allothents Yea
1970 1071 1972 1973

Death . . . . Y4 119 119 113
Retirement 15K 167 st 244
Personal stiff of Ministers . . . S3 6 2 40
Oitransfer 15 it 23 1t
Teo vacate Departmental Peol | . . 10 23 4t 160
Special Grounds | A 9y 113 92
Medical Grounds |, 234 23§ 248 2R

Total @ 625 714 667 918

1.73. From the above it would be seen that ffom year to year the
number of ad hoc allotments has increased. 4iccording to the Secre-
tary, Ministry of Works and Housing such allctments constituted
about 9 per cent of the total figure in 1972 while the situation was

worse in 1973.

1.74. As to

the procedure followed in making out of turn allot-

ments the Secretary, Ministry of Works and Housing informed the
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Committee during evidence: “As a matter of fact, the procedure is
that all such cases go to a Committee presided over by the Joint
Secretary, which scrutinises and puts up to the Miister himself.
The final order is passed by the Minister himself. Nobody else
has any authority to give out-of-turn allotment.”

1.75. The Committee are surprised that the number of out-of-turn
allotment has registered a sharp increase. In 1970, 625 such ad hoc
allotments were made whereas in 1973 the number has swelled to
918. It has been admitied by the Secretary of the Department that
the situation was worse in 1973. The Committee note that all cases
of out-of-turn allotment are referred to a Committee presided over by
the Joint Secretary who scrutinises and puts up the cases to the Min-
ister himself. The Committee do not consider this procedure to be
adequate. They would like that all cases of out-of-turn allotment
made on medical grounds or special grounds should he scrutinised by
a committee of Joint Secretaries representing the Ministries/Depart.-
ments of Personnel Health, Finance and Works and Housing. The
unanimous recommendations of this Committee shounld be put up to
the Minister of Works and Housing for his orders. The Committee
would also like that the guide-lines for the allotment of quarters on
medical or special grounds should be made known to the Govern-
ment employees. The number of out-of-turn allotments made under
each category during a year should be published in the Annual Re-
ports of the Ministry of Works and Housing.

Pooling of Standard Rents i

Audit Paragraph:

1.76. According to rules, the standard licence fee of the residence
is to be re-calculated on expiry of 5 years from the date of the last
calculation and the re-calculation is to take effect from 1st April next
following or from such other date as may be prescribed.

1.77. Grouping of the residential buildings in Delhij for assessment
of licence fees was first done and standard rents fixed for each resi-
dence from 1st November, 1952. The next revision took place in 1858
and the rents fixed were given effect to from July, 1958. Another
revision was given effect from January. 1965. The last quinquennial
revision took place from 1st April, 1970.

1.78. For determining pooled unit rates, residences are divided in
two groups. Group 1 consists of 25406 quarters of Type 11 to IV,
while group II consists of 2,588 quarters of types V to VIII. Type .1
is being treated as a separate category; licence fee of type I resi-
dences are not fixed on pooled basis.
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1.79. The pooled unit rates are worked out as under:—

(a) In each group, the living area arrived at on the basis of the
formul approved by Government is totalled up. Present-
ly. the formula for computing living area is as follows:—

Main bunlding: -

(i) Rooms, including kitcher, bath, lavaicty, store, 1co per cent of fic .
enclosed verandahs, pe ficer arca

(ii) Verandahs, corridors, barssau

25 per cert of ficer ares.
(11} Porch

12§% of ficor area
{i*) Courtyard {Pucca)

Out=-house

§% of floor arca.

(i) Rooms 25%  of floor arca.
{ii) Verandahs 12§% of ficor area.

:iii) Courtyard Nil.
(b) The standard licence fees are calculated at 6 per cent in-
terest per annum on the capital cost (excluding cost of site

and expenditure on its preparation) for the houses in the
group.

(¢) The pooled unit rate is calculated by dividing the total
standard licence fee as calculated under (b) above by the
total living area calculated under (a) above.

(d) The pooled licence fee for each individual residence is

calculated by multiplying the living area of each house
with the pooled unit rate of the group.

1.80. Pooled unit rates of types Il to IV and types V to VIII resi-
dences, the latter including the Curzon Road Hostel and Vithal Bhai
Patel House, were worked out based upon the capita! cost of the resi-
dence and additions and alterations as on 31st March, 1967 For
type II to IV residences, a period unit rate of Re. 0.86 per square
metre (as compared with Re. 0.80 per square metre earlier) was de-
rived, revised rents of the residences of those types calculated and
were given effect to from 1st March, 1969. The unit pooled rate for
types V to VIII residences worked out to Rs. 1.03 per square metre
as compared with Re. 0.80 per square metre eerlier. But before re-
vision of the rents of types V to VIII residences was effected, Gov-
ernment reconsidered the matter and in November, 1969 the fol-
lowing decisions were taken to work out the pooled unit rates:—

(1) The revised pooled rents should be enforced from 1st April,
1970 instead of 1st March, 1969 earlier decided upon.
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(1i) The cost of the buildings and additions and alterations as-
on 31st March, 1968 should be taken into account for this-
purpuse.

(iif) Curzon Road Hostel and Vithal Bhai Patel House should
be included in the Pooling of rent.

(iv) In the case of types V to VIII residences the rents of which
were to increase substantially, the increase may be stag-
gered over three years viz., upto 15 per cent in the first
year, up to 25 per cent in the second year and the remain-
der in the third year.

1.81. In pursuance of the above decisions, the revised pooled rents
of types II to IV and types V to VIII quarters were worked out.
Their comparative position vis-a-vis the earlicr rates is shown kte-
Jow:—

Type Pooled unit  Pooled unit rate Pooled unit rate calculated Percentage
rote  exist- cerlated on the on the hasis of capital cost  increase of
ing earlicr bisis of capital  as on 3tst March 1968 for  col. (4} ov-

cost as on 31st  being given effect to from  er Col. (2)
March 1967 April, 70
‘pe <juare metre)
11 to1V Re. 0.80 Re. 0.86 Re. 0.89 11.25 percent
Vito VIII Re. 0.8 Rs. 1.08 Rs. 1.08 35 percent

1.82. The increase from Re. 0.86 per square metre to Re. 0.89 per
square metre in the case of types Il to IV was on account of additions
and alterations to those residences as well as due to additions of
new buildings to the group between the period from 1st April. 1967
to 31st March, 1968. The unit pooled rate of types V to VIII remain-
ed Rs. 1.08 as the additions and alteration between 1st April. 1967
and 31st March, 1968 were insignificant (increase in living area was.
only about 0.7 per cent).

1.83. The standard rents of type II to IV quarters calculated on the
basis of the new pooled unit rate of Rs. 0.89 per square metre were
forced already with effect from 1st March, 1969. As mentioned ear-
lier, the increase in standard rents of type V to VIII residences was.
to be staggered over three years from 1st April, 1970.

1.84. The question of fixation of standard pooled licence fee of
types V to VIII residences was reconsidered in May, 1971 and it was
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then decided that the cost of Vithal Bhai Patel House, which is pri-
marily meant for Members of Parliament. and Curzon Road Hostel,
which is also not a normal graded and classified accommodation,
should not be added to the cost of the residences in general pool of
types V to VIII for arriving at the pooled unit rate of that group and
determination of licence fees. As a result of excluding Curzon Road
Hostel and Vithal Bhai Patel House from the capital cost, the revised
pooled unit rate of types V to VIII worked out to Re. 0.87 per square
metre (as against the earlier Rs. 1.08 per square inetre).

1.85. Actually rent had been recovered at the unit rates of
Re. 0.92 (15 per cent increase on Re. 0.80) per square metre from
April 1970 to March 1971 and Rs. 1. (25 per cent increase over
Re. 0.80) from April 1971 to May 1972. From June 1972 the unit rate
of Re. 0.97 was enforced. Thus loss on account of staggering of the
increase as well as exclusion of Curzon Road Hostel and Vithal Bhai
Patel House was Rs. 9.74 lakhs during April, 1970 to March 1971 and
Rs. 568 lakhs during April 1971 to May 1972. The loss due to ex-
clusion ef Curzon Road Hostel and Vithal Bhai Patel House has
been continuing at the rate of Re. 0.56 lakh per month since June
1972. (These losses have been calculated assuming the occupants
pay standard rent). It may be mentjoned that the increase in the
unit rates for types V to VIII quarters was 21 per cent while fqr
types 11 to IV it was 11 per cent. At the time of quinquennial revi-
sion of rents in 1958, the increase in the rents of types V to VIII
quarters had been staggered (over a period of three years) but then
the increase was 28 per cent while the increase (which was not
staggered) for tvpe 1I to IV quarters was only 3.7 per cent.

1 86. Better material (for instance, timber) is used in construc-
tion of type IV quarters than in type II fuarters. Therefore, other
things remaining the same, the unit cost of construction of the
higher type (IV) of quarters is more than the unit cost of cons-
truction of lower type (II) quarters. It appears that inclusion of
tvpes IV with type II quarters in the same group and types VII
and VIII quarters in the same group as types V and VI quarters
results in transfer of a part of higher unit cost of construction of
the higher type of quarters to the lower type of quarters. Then
again, the higher type quarters have more of verandahs, corridors,
porches etc., than the lower type quarters and only a fraction of
such space is included in the living area for determination of stan-
dard rent. Further, open spaces (lawns) are not taken into account
at all. For these reasons occupants of higher type quarters get re-
latively more facilities for the rents they pay than do the occupants,
of lower types of quarters.

b e oL -
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1.87. Government quarters of type VI and above have not been
-constructed since 1968-89. Almost all the constructions during the
last few years have been of types I to IV. As cost of construction
has increased steeply in recent years, inclusion of types II to IV in
one group and types V to VIII in another group for fixation of
pooled rent means that, as more and more quarters are constructed,
the pooled standard rents of types II to IV quarters would continue
to increase, while there would harly be may increase in the pooled
standard rents of types V to VIII unless Government's decision
of October 1968 (mentioned below) is implemented.

1.88. Government had taken a decision in October 1968 that rent
should be so fixed that it is related to the accommodation (i.e. the
number of rooms and floor space of the building) rather than to the
date of construction and that the standard rents should correspond
roundly to the percentage of salary a Government servant was
expected to pay towards house rent.

1.89. The Central Public Works Department (Executive Engineer,
Rents) had made an exercise, before the revised rents were brought
into force from 1st April, 1870. to work out pooled unit rate which,
if adopted, would have resulted in recovery of licence fee of appro-
ximately 10 per cent of pay of Government servants in occupation
of different types of residences. and, for the residences as a whole.
the total recovery would be 6 per cent of the capital cost. The unit
rates for different types worked out by that officer and the unit
rates actually now in force are shown below:

“Type of quarter Pay scale for allot- vnit rate to yield 10 Unit rate row

ment. ¢, of pay as rent for actually infoyce
cach type of accem- (per FQuere metre)
modatior (per sqr.
metre)
1 2 3 4

1 Upto Rs. 175 Re. 0- 601

I Rs. 175 to 349 Re. o 85 Rs. o' 89

111 Rs. 350 to 499 Rs. 110

v Rs. sco to 799 Rs. 115 )

v Rs. 8ooto 1209 Rs. 1-2§

A\'24 Rs. 1300 to 2249 Rs. 1-50 | Rs. 097

V11 Rs. 2250 ard above Rs. 160 |

VIII Secretaries Rs. 1:00 }

Hutted accommodation:

1.90. Hutted accommodation consists of residential units in the
following hutments:—

(i) Khyber Pass Mess, Delhi.
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(ii) Residential hutments in Metcalf House, Delhi.
(iif) Working Girls Hostel.

(iv) Pataudi House Hutments.

Standard rents of hutted accommodation are fixed separately.
‘The last revision was from April 1970 on the basis of pooled unit
rate of Re. 0.73 per square metre for this accommodation. The stan-
dard rents fixed on the basis of the above pooled unit rate are in
the range of Rs. 22 to Rs. 108 per mensem for one roomed suites
to five roomed suites in Khyber Pass Mess, Rs. 26 to Rs. 31 in the
‘Working Girls Hostel and Rs. 22 to 34 for single suites and family
special suites in the Pataudi House hutments.

Hostels:

1.91. The following Government hostel accommodation is available
in Delhi:—

Hostel Number of residential umits
(i) Western Court 74 (53 in M.Ps’ Pool)
(i) Working Girls Hostel 137 (There are 176 residents. The number is

progressively decreasing with the conver-
sion of all rooms into single units)

(iii) Vitha! Bhai Patel House 150 (114 single and 36 double suites)

{iv) Curzon Road Hostel 472

1.92. Western Court is an old hostel. Its capital cost is low (Rs. 7
lakhs). The standard rent of the suits in this hostel is fixed, under
the normal Government rules, with reference to its capital cost.

1.93. The capital cost of Curzon Road Hostel is Rs. 1.08 crores
while that of Vithal Bhai Patel House is Rs. 40 lakhs. If these two
hostels are not pooled with any other buildings the unit rate per
sguare metre would be about Rs. 3.69 for Vithal Bhai Patel House
and Rs. 3.22 for Curzon Road Hostel. The standard rents would,
therefore, be quite high. Although for calculation of standard rent
these two hostels are not included in any group, the standard rents
of the suites in these two hostels are being calculated with reference
to the unit rate of Rs. 1.08 per square metre, i.e. the unit rate for
types V to VIII residences including these two hostels. Had the
capital cost of these two hostels been included in those of residences
of types V to VIII the standard rents of the residences of these
types would have been more than what they now are. At the same
time, the occupants of those residences would not have paid as rent
more than 10 per cent of their emoluments. In view of this there
690 LS--4 j
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does not seem to be good reasons for excluding the capital costs of
Curzon Road Hostel and Vithal Bhai Patel House from the capital
costs of residences of types V to VIII and at the same time deter-
mining the standard rents of suites in these two hostels at a level
much lower than what they would be under the rules.

Percentage of emoluments being actually paid as rent:

1.94. Government servants occupying type I accommodation and
drawing emoluments less than Rs. 175 per mensem (belonging
mostly to Class IV) pay as rent 74 per cent of their emoluments
or standard rent, whichever is less. Those occupyving type II accom-
modation and drawing emoluments from Rs. 175 per mensem
but less than Rs. 220 per mensem pay the pooled standard rent of
the residence or 74 per cent of their emoluments, whichever is
less. Government servants occupying types II to VIUI residences
and drawing emoluments of Rs. 220 per mensem and above pay
the pooled standard rent of the residences or 10 per cent of their
emoluments, whichever is less.

1.95. A sample study was conducted to ascertain what percentage
of their emoluments was being actually paid as rent by allottees of
type V to VII residences. For this purpose, a sample of 157
quarters of type V, 48 quarters of type VI and 12 quarters of type
VII were selected. The results of the study are summarised below:

Positon om 15t June, 1972

Type A} vl VII
Number of quarters selected . . . . 147 48 12
(1) Paying 4 per cent of pay or less | . . . 1 - 1
{2) Paying above 4 per cent and upto § per cent of pay 10 5 —
(3) Paying above § per cent and upto 6 per cent of pay 22 15 b4
(4) Paying above 6 per cent and upto 7 per cent of pay 31 8 2
(s) Paying above 7 per cent and upto 8 per centof pay 30 14 1

(6) Paying above 8 per cent and upto 9 per cent of
pay . . . . . . . . 32 3 -

(7) Paying above 9 per cent and upto 10 per cent of
pay . . . . . . . v 21 4 -

Total 147 48 12

1.96. A similar study embracing 32 cases of allottees of types IV
to VI from the IAS/IPS officers pool accommodation out of 208
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quarters forming part of the pool was conducted. The results of the
study are given below:
Position as on 15t Jume 1972
Percemage No. of cases
Less than 4 per cent

4 per cent and upto to § per cent , . . 7
Above § per cent ard upto 6 per cent . 8
Above 6 per cent and upio 7 per cent . . . . . . s
Above 7 per cont and upto 8 per cent . . . . . . s
Above R per cent ard upic 9 per cent . R . . P |
Above 9 per cent and upto 10 per cert 2
T

P

1.97. According to our sample study, about half of the Govern-
ment Servants occupying government residences of types V, V1 and
Vil pay, as rent, a percentage of their emoluments which is less
than that of those (mostly Class IV emplovees) occupving type 1
residences.

Rate o} return on capital cost:

1.98. A sample study was conducted to ascertain the actual rate
of return (i.e. the rent actually recovered less expenditure on
maintenance and repairs as a proportion of the capital cost) from
different types of residences. For this purpose, 2 sample of 360 type
11, 228 type III, 188 type IV, 112 type V, 40 type VI and 17 type VII
guarters was selected. A summary of the results of the study is
given below:—

Year Typell Type 11 Type IV Type V Type VI Type VII

1976-71 413 2-07 411 256 190 224
per cent per cert per cert perocert fer cert per ot

1971-72 3-43 233 4-19 3°34 246 2°29
per cent per cent per cent per cent per cert per arnt

1.99. It would be seen from the above that the rates of return
are the highest for types II and IV residences and are the lowest
for types III, VI and VIL
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1.100. The average rate of return on capital for all types of Gov-
ernment residences in Delhi was about 3 per cent in 1971-72 accord-
ing to the above sample study.

[Sub-para of Paragraph 38 of the Report of C. & AG.
of India for 1972-73 (civil)].

1.101 F.R. 45-A. 11 provides that for the purpose of the assess-
ment of licence fee the capital cost of a residence owned by Govern-
ment shall include the cost of value of sanitary, water supply and
electric installations and fittings, but exclude the cost or value of

::;w site (including expenditure on its preparation); and shall be
ri—

(a) the cost of acquiring or constructing the residence and any
capital expenditure incurred after acquisition or construc-
tion; or, when this is not known,

: (b) the present value of the residence.

1.102 F.R. 45-A-III (b) provides that in case of residence owned
by Government, the standard licence fee shall be calculated on the
capital cost of the residence and shall be either:—

(i) A percentage of such capital cost equal to such rate of
interest as may from time to time be fixed by the Presi-
dent plus an addition for municipal and other taxes in the
nature of house or property tax payable by Government
in respect of residence and for both ordinary and special
maintenance and repairs such addition being determined
under rules which the Central Government may make, or

(ii) 6 per cent per annum of such capital cost, which-ever is
Jess.

1.103. F.R. 45-A IV(a) the licence fee chargeable from a Govern-
ment servant provided with Government accommodation shall be
the standard licence fee as defined in F.R. 45-A III or 10 per cent of
his monthly emoluments.

1.104 It is seen that while calculating the standard licence fees
the cost of land and expenditure on its preparation are not taken into
consideration. To a question as to the cost of land was not included
for the purpose of calculation of standand licence fee, the Secretary,
Ministry of Works & Housing replied: “Land certainly has a very
high value in Delhi, there is no question in terms of rules that were

”

framed........ perhaps you will take a view about it...... :

1.105 In another context the witness stated: “We have to follow
Rule 45A. This does not apply only to Delhi but it applies all over
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the country...... Is it a point that so far as Delhi is concerned, we
should do away with Fundamental Rule 45 A and change it by
something else. If the Committee expresses its opinion, we may
request the Finance Ministry to look into it.” The Committee asked
why should the standard rent continue to be based on the ol capital
cost when the cost of construction had increased manifold. The
Committee also desire to know why the basis of calculation of
standard rent should not be changed to ensure that the recovery of
rent corresponds to the percentage of his salary a Government ser-
vant is expected to pay as rent. In a note the Ministry have stated:
“It is not correct to say that standard licence fees continue to be based
on the old capital cost. The standard licence fees under F.R. 45 A
are determined and are based on the actual cost of construction of
houses/blocks /flats available for allotment.

i

This Ministry is in agreement with the suggestion of the P.A.C.
that the basis of calculation. of standard licence fees should corres-
pond to the percentage of the salary an officer is expected to pay
towards licence fee, A similar recommendation was made by the
Cabinet Committee on accommodation in 1968 and they were in-
formed that the suggestion was already being complied with in
the case of lower types of accommodation and in the case of Types
VI to VIII residences where the recovery fell short of 10 per cent
of emoluments of the allottees, it was expected that in the subse-
quent quinquennial revisions, licence fees would increase by 20 to
30 per cent of the present licence fees and, with the pooling of
newly constructed buildings, by and by the licence fees were ex-
pected ultimately to go up and reach the 10 per cent target.”

1.106. The Committee enquired whether Government had con-
ducted any study for considering a change in the basis of calcu—
lating standard rent so that Government servant pay rent at the
prescribed percentages (74 per cent in respect of Type 1 and 10 per
cent in respect of other types). In a note on the subject, the Minis-
try have stated: “The suggestion that all employees should be made
to pay 10 per cent of their emoluments as licence fee for Govern-
ment accommodation allotted to them was considered in 1962 and
again in 1969. In our note to the Cabinet Committee on Accommo-
dation submitted on 19th December, 1969 it was stated that so far
ag lower types of residences were concerned, the recovery of
licence fee at 10 per cent of the emoluments had generally been
reached. In the case of Types VI to VIII residences, where the re-
covery fell short of 10 per cent of the emoluments of the. allottees,
it was expected that, with the subsequent upward quinquennisl
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revision of licence fees, the target of 10 per cent would be reached
in their cases also. It was felt that to enforce recovery at the rate
of 10 per cent of the emoluments of the allottees of Government
accommodation all at once and to call upon them to pay at higher
rates of licence fees was not justifiable, particularly in view of the
present hard times and the rising prices. Moreover, as already
observed by audit, there is a large number of officers occupying
lower types of accommodation, in many cases two types below to
what they are entitled to. To charge them 10 per cent of their
emoluments would not be in conformity with the rules of justice
and equity. The rule to recover the standard licence fee!pooled
licence fee or 73 per cent/10 per cent of emoluments whichever
is less is, therefore, unquestionable and, if we enforce the recovery
of licence fee at 10 per cent of emoluments of the allottees in all
cases, irrespective of the type of accommodation allotted, Govern-
ment would be hard put to it to defend the position morally or
legally. The issue was considered by the 3rd Pay Commission, who
did not consider it necessary to make anv change in the present
method of calculation or recovery of licence fees, except revising
the limit of recovery of licence fee at the rate of 74 per cent of the
emoluments of officers drawing below Rs. 220 per month to below
Rs. 300 p.m.

1.107. In reply to another question as to whether any studyv had
been conducted to see after how manyv quinquennial revisions
Government servants would have to pay 10 per cent of their emoiu-
ments as rent on the present basis of calculating standard rent, the
Ministry, in a note, stated as follows:

“No proper study has been conducted to see after how many
quinquennial revisions Government servants would have
to pay 10 per cent of their emoluments towards licence
fees. Such a study would depend on many factors, in-
cluding the actual cost of additions and alterations, new
constructions, the revision of pay-scales etc. which ob-
viously cannot be foreseen. The past quinquennial
revision of licence fees have shown upwards trends. For
instance. in the last quinquennial review in 1970. the
unit rate went up from Rs, 0.80 to Rs. 0.89 in the case of
residences from Types II to IV and to Rs. 0.97 in the case
of residences from Types V to VIII. The increase in the
former case was 11.25 per cent and in the latter 21
per cent,
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1.108. For determining standard rents different types of resi-
dences are grouped together to work out pooled unit rates, The
grouping of different types of residences for calculating unit pocled
rate results in the transfer of a part of the higher unit cost of cons-
truction of the higher type of quarters to the lower type of
quarters. The Committee asked why would not the unit rate for
each type of accommodation be calculated separately instead of
grouping different categories of residences and whether this would
not be a more realistic method of calculation of unit rate especially
because the Government servants would not pay more than 10 per
cent of their emoluments as rent-even if the standard rent on the
basis of the unit rate works out to be higher. In this connection the
Ministry have, in a note, stated: “F.R. 45-A IV-C (i) provides that
Government may at any time after the standard licence fee have
been calculated, group a number of residences, whether in a parti-
cular area or a particular class or classes for the purpose of assess-
ment of licence fee, subject to the following conditions:

(a) That the basis of assessment is uniform: and

(b) That the amount taken from any officer shall not exceed
10 per cent of his monthly emoluments,

The decision to group the residences in the general pool into
three viz:—

(i) Type I
(ii) Type II to IV
(iii) Type V to VIIIL

was taken in the year 1952 and the same grouping was adopted in
the subsequent quinquennial review of licence {ees in the year
1958 and 1965. The grouping was done keeping in view the provi-
sions of the Fundamental Rules and taking into consideration the
following factors:

(i) Living Area

(ii) Amenities available
(iii) Location

(iv) Type of construction
(v) Demand in each type

The size of accommodation provided within the same tvpe some-
times differs and, to achieve uniformity of accommedation in the
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same type of residences, reclassification, upgradation/down grada-
tion of residences is resorted to whenever considered necessary.
Moreover, the intention and cbjective of pooling is to equalise the
licence fees for residences of the same type having similar areas,
irrespective of old or new construction. This is achieved by dividing
the accommodation into two parts. Thus only a negligible fraction of
the unit cost of construction of the higher types may be transferred
to the lower type of accommodation. The matter was considered
by the Cabinet Committee on Accommodation also and it was
decided to have only three groups of residences as shown above.
In the circumstances, it is not considered necessary to have a unit
rate for each type of residence separately.

Licence fee at 10 per cent of the emoluments of an officer is
charged when the licence fee determined under F.R. 45—A i.e. at
6 per cent of the cost of construction of the house occupied by him
exceeds 10 per cent of his emoluments. It would thus be seen that,
whenever recovery is made at 10 per cent of an officer’s emoluments,
Government is not recovering the fair return ie. 6 per cent of the
cost of construction. It would not, therefore, be more realistic if
officars pay at 10 per cent of their emoluments even though the
standard licence fees are worked out to be higher.

In accordance with the provisions of S.R. 324(2), the standard
licence fees of Government residences are required to be re-calcu-
lated on the expiry of § years from the date of last calculation and
the revised rates so fixed take effect from the 1st April, following
the revision or from such other date as the President may direct.
The standard pooled licence fees in respect of types V to VIII resi-
dences in the general pool in Delhi|New Delhi were revised in
March, 1970 and were given effect to from the 1st April, 1970.

In the quinquennial revision of the rents for type V to VIII
guarters made in 1969 the Curzon Road Hostel and the Vithalbhai
Patel House were grouped with the residences of type V to VIII for
the purpose of working out the revised pooled unit rate. As to the
reasons why these two hostels were grouped with residences of type
V to VIII, the Ministry have in a note explained. *“Before 1969, li-
cence fees for the hostels had been fixed on ad-hoc basis. The resi-
dents had been representing against the high rates. The Curzon Road
Hostel was intended for eligible Government Officers. A number
of Government officers had been allotted accommodation in the
Vithal Bhai Patel House, though it was meant primarily for M.P.’s.
Substantial investment had been made by Government on these
hostels For all these reasons, this aceommodation could not be left.
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out of the purview of pooling of licence fees for general pool accom-
modation. Having regard to the type and quality of construction
and the various facilities provided it was decided in consultation
with the Ministry of Finance at the level of the Finance Minister,
to include these hostels in the group of types V to VIII for purposes
of pooling of licence fees.”

1.109. As a result of the grouping of two hostels with the resi-
dences of type V to VIII for the purpose of working qut pooled unit
rate, the new pooled unit rate worked out to Rs. 1.08 per sq. metre
of the living area as against the existing rate of Rs. 0.80 per sq.
metre. As the revised rates were 35 per cent above the previous rate

of licence fees, the increase was staggered over a period of 3 years as
indicated below:

) Durin%lthe first year s.e. with effect By 1:2. cf the pecled stercerd rart preveil-
fromthe 15t April, 1970 to the 31st irg vpte the 315t March, 1670,
March, 1971,

(b) During the second year i.e. from the By 25%, of the pecled sterced rert proveil-
1st April, 1971 to the 318t March, irg upte the 318t March, 1670,
1572,

(¢) During the third and following years By 355 cf the podied stor e nert proveil-

i.e. with effect from the 15t April, 1972.  irg upto the 318t Merch, 1¢72.

1.110. In a note furnished to the Committee the Ministry have
stated: "Because the increase of the revised licence fee was 35 per
cent over the earlier rate, it was decided to stagger it over three years.
From April, 1970 to March, 1971 recoveries were made at 15 per
cent more than the earlier rate and from April, 1971 to May, 1972
at 25 per cent more. The revised rate after excluding the hostels,
which was 21 per cent above the earlier rate, was enforced from
June 1972 without staggering.”

1.111. During evidence the Committce vnquired what were the
reasons for including the two hostels in the grouping in the first
instance and later on excluding them from the grouping for the
purpose of working out of pooled unit rates. The Secretary, Ministry
of Works and Housing explained: “....If I may give the sequence of
events, (initially, the rent was 80 paise per sq. metre for these types
of houses. With the inclusion of Vithal Bhai Patel House and Curzon
Road Hostel, the rate came to Rs. 1.08 per sq. metre, an increase
of about 35 per cent and it was decided that this should be spread
over three years. First, it will go up to 82 paise, then it will go up to
one rupee and finally to Rs. 1.08. According to this scheme, it went
up to one rupee. Then, a decision was taken to exclude Vithal Bhai
Patel House and Curzon Road Hostel from this pool. The revised
rate came to 97 paise. So far as the second aspect is concerned, there
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‘was no further three year staggering or anything like that. The
rate was 97 paise instead of Rs. 1.08 per sq. metre. Really, at first, it
was 92 paise, then one rupee and then 97 paise. So far as the first
question is concerned, why, after including these two hostels, the
purview of type V to VIII houses, were they excluded. This matter
was examined very carefully and then a view was taken to exclude
them. Firstly, Vithal Bhai Patel House is not really meant for Gov-
ernment servants. As a matter of fact, even now. there are only
about 23 Government servants living there. Out of 150 flats in this
house, only 23 are occupied by Government servants. So far as
Curzcn Road Hostel is concerned, it is a really in the nature of
transit accommodation. People stay therc till they become eligible
for allotment of regular accommodation and when they get regular
accommodation, they move over. There have been one or two ex-
ceptions where bachelors and people like them continued to stav
there. These are exceptions. Normally, the accommodation is in the
nature of transit accommodation. It was felt that including the
transit accommodation, where the cost of consiruction was verv
heavy and where certain types of facilities and certain types of
advantages like lifts and other things have been given, which have
also boosted up the cost of construction very considerably and where
verandah space etc. are very much more than in a normal house.
along with the regular residential houses. would be most unfair to
the people living in regular houses. It is not the same kettle of fish.
if T mav use the expression. That was taken out of this pooling
business.”

1.112. Asked how were the rents for these hostels being calcu-
lated aficr excluding them from the general pool., the Secretary.
Ministry of Works & Housing informed the Committee: “So far as
those ure concerned, the calculations are based on the rate of 108
paise per sqg. metre. If I mayv mention here, even for other hostels
like Asia House Hostel, Minto Road Hostel. Tagore Road Hostel
etc., the rents were calculated at the rate of Rs. 1.08 paise per sq.
metre. So far as hostel accommodation is concerned, excepting very
old hostels at Western Court, rents were calculated at the rate of
Rs. 1.08 paise per sq. metre.”

1.113. In reply to a question he clarified: “The rate of Rs. 1.02
paise, even though it allies with the figure which we have arrived
al one stage, is more or less the standard rent we have fixed not
merely for these two hostels but for other hostels like Asia house
hostel, Minto Road hostel. Tagore road hostel etc. They were not
included in the earlier pooling business. For hostels, we have more
or less accepted an ud hoc figure of Rs. 1.08 paise per sq. metre.”



“This is an ad hoc concessional rate, Sir. It could have been fixed
at any level once the principle of ad hoc rent is accepted.’

1.114. On the question of rationality of calculating pooled unit
rate by clubbing the two hostels with the residence of Group V to
VIII in the first instance and later on excluding them on recommen-

dation, the Secretary. Ministry of Works & Housing had the follow-
ing to say:

“Perhaps the decision to club two of the hostels, one of which
was not in any case meant for Government servants, with residen-
tial accommodation was not a rational one because firstly, the hos-
tels are totally different kind of fish from the residential accommo-
dation, They are fitted with such things like lifts, huge corridors,
verandahs, shopping centres, etc. which have pushed up the con.
struction costs. The inmates get certain advantages as a result of
those things. But there is no particular reason why they should
be subsidised by people residing in regular residential accommoda-
tion. Secondly, the Curzon Road Hostel particularlv-—because the
Vithal Bhai Patel House is an MP’s residence—is really in the
nature of a transit camp where people stay for a short period. So
it was felt that the decision which was not considered rational to
club the hostel or hostels, should be revoked. Once this decision
to revoke was taken, it would automatically mean that a recalcula-
tion should be done in regard to the standard rent with regard to
Types V to VIII and it came to 97 paise. The other question is,
“why was this particular rate viz. 108 fixed for Curzon Road Hostel
and a few houses in Vithal Bhai Patel House Hostel where Govern-
ment servants have been living?’ The answer is that it was fixed
at 1.08 which was a concessional rent. If it was calculated on the
basis of standard rent. it would be very high. Because this was fix-
ed at 1.08 which was, incidentally. the rate at which the rent in other
hostels was fixed, there was a confusion in my mind as in the minds

of others. But this was the figure decided upon to be the conces-
sional rent for these hostels.”

1.115. The Committee asked since the rents payable by Govern.-
ment servants were limited to 10 per cent of their emoluments and
even by paying on the basis of Rs. 1.08 per sq. metre the occupants
of residences of type V to VIII would not have paid more than 10
per cent of their emoluments where was the need for excluding the
two hostels for the purpose of calculation of pooled unit rate. In a
note the Ministry have stated: “The Curzon Road Apartments and
the Vithal Bhai Patel House were excluded from the group of resi-
dence of Types V to VIII for the following reasons:
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(1) The hoste] accommodation was not comparable to regular
general ool residential accommodation as the former had
less space and had common services.

(f) The Vithal Bhai Patel House was exclusively meant for
Members of Parliament who were entitled to concessions
by way of rebate on the actual licence fees for the accom-
modation allotted and a ceiling on the licence fee payable.

The then Minister felt that, on the above grounds, the inclusion of
the two hostels in the general pool was not correct and, according-
ly, in consultation with the Ministry of Finance, it was decided in
1972 to exclude the two hostels from the general pool. The ap-

proval of the Cabinet Committee on Accommodation was also obtain-
ed.

Another reason for exclusion of the two hostels from the group
of residences in Types V to VIII was that the increase in the licence
fee in that group of residences was very steep viz. 35 per cent and
it was felt that the occupants of the residences were burdened with
higher licence fees on account of the inclusion of the higher cost of

construction of the two hostels in the cost of the group of residences
from Types V to VIIIL

It was for these considerations that the two hostels were exclud-
ed from the group of residences in Types V to VIII even though on
the basis of the unit rate of Rs. 1.08 per sq. metre, the occupants
would not have paid more than 10 per cent of their emoluments.”

1.116. It was stated during evidence that the rate of Rs. 1.08 per
sq. metre fixed for the hostels was an ad hoc concessional rent and
had no relation to the earlier pooled unit rate worked out for resi-
dences in type V to VIII. The Committee desired to be furnished
with a detailed note indicating the basis on which it decided to levy
a concessional rent and how the ad hoc rate was fixed. In a note
on the subject, the Ministry have stated:

(i) The Curzon Road Hostel (block ‘A’ double rooms) became
available for allotment in the general pool in February, 1868. The
licence fees under F.R. 45-A for the double suites worked out as
under:—

Room rent | . . . R . . ., Rs. 180:00 .
Furniture . . . . . . . . Rs. 42-00
Geyser . . . . « « + + o Rs. 71300
Services, . . . . . . . . Rs. 8o'00

Rs. 315°00
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As the licence fees and service charges under F.R. 45-A came to be
high and it was feared that the suites in Curzon Road Apartments
may not be acceptable on such high licence fees, it was decided to
adopt 8 rounded figure of Rs. 161 p.m. per double suite on ad hoc
basis. Subsequently; block ‘E’ in Curzon Road Apartments (Single
suites) also became available. The licence fee for single room work-
ed out as below under F.R. 45-A:—

Room Rent , . . . . . . . Rs. 133:00

Furniture Rs. 32:00

Geyser . . . e e . . . . R 1300
Rs

Services, 26 co

Rs. 204:00

As in the case of double rooms, it was decided to adopt an ad hoc
rate of licence fee at Rs. 98/- per month per room.

(ii) The Vithalbhai Patel House was constructed for Members of
Parliament and became available for allotment in September, 1965.
As there were some rooms surplus to the requirements of Members
of Parliament, these were allotted to Central Government Officers
(at present 23 Central Government Officers are in occupation of 23
suites—16 single and 7 double in Vithalbhaj Patel House, New
Delhi). The licence fees for double suites under F.R. 45-A worked
out as below:

Room Rent | . . . . . . . Rs. 20§5-00
Furniture . . . . . . . . Re. 5417
Geyser . . . . . . . . .Rs.  R-17
Services, . . . . . . . . Rs. 2290
Rs. 290°'24

As the licence fees in respect of double suites in Vithalbhai Patel
House were very high, it was decided to charge an ad hoc licence fee
as follows:—

Room Rent ., | . +« .+ . Rs. 7500
Furniture . . . . . . . Rs. 5417
Geyser ., . . . . . +« + +Ra 817

Services, . . . .. . . o+ Rs. 22000

Rs. 160°24




The licence fee in respect of single suites in Vithalbhai Pate] House
under F.R. 45-A worked out as below:—

Room rent . . . . . . . Rs. 124-32
Fur piture . . . Re.  27-44
Geyser | . . . . . . . . Rs. 612
Services, . . . . . . . . Rs. 13-45
Rs. 171- 33.

As the rates were very high. it was decided to adopt an ad hoc
rate of licence fee, as in the case of double suites. This was:—

Room Rent . . R . . . . Rs. 0" 00
Furniture . . . . . . . . Rs. 2744
Geyser . . . . . . . . Rs. 612
Services, . . . . . . . . Rs. 1345
Rs. ;—or

B

(iii) The last quinquennial revision of licence fees of the general
pool residential accommodation in New Delhi became due in
January, 1970.

While considering the question of revising the licence fees, it was
decided that the Curzon Road Hostel and the Vithalbhai Patel House
may be included In the group of residences of the types V to VIII
for the reasons mentioned against point 40. With the inclusion of
the two hostels, the unit rate in the group of residences in Types V
to VIII worked out to Rs. 1.08 per sq. metre. The unit rate was work-
ed out by dividing the total standard licence fees under F.R. 45-A
i.e. 6 per cent of the cost of construction by the tatal living area. The
details of the calculation leading to the unit rate of Rs. 1.08 per sq.
metre may kindly be seen at Annexure VII. The revised rates
were given effect from 1st April, 1970 after consulting the Ministries
of Law and Finance.
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The immediate impact of the intrcduction of the unit rate of
Rs. 1.08 per sq. metre was that the licence fees in the group of resi-
dences in Types V to VIII went up by 35 per cent. This increase
was considered very much on the high side. It was, therefore, de-
cided in consultation with the Ministry of Finance, to stagger the
increase over a period of three years as it was feared that an in-
crease in licence fees of the order of 35 per cent all at once would
cause great hardship to Government servants concerned and would
result in a large number of representations causing embarrassment
to Government. Accordingly, licence fees were recovered at the unit
rate of Rs. 0.92 (15 p2r cent increase on Rs. 0.80) per sq. mctre from
April, 1970 to March, 71; Rs. 1/- (25 per cent increase over Rs. 0.80)
from April. 71 to May. 72 and 35 per cent increase over Rs. (.80 was
to be effective from June, 72. The above arrangement of staggering
was also brought to the notice of the Cabinet committee on Accom-
modation.

Before, however, the staggering could be completed the matter
was again reviewed and it was decided to cxclude the hostels from
the group of residences in Types V to VIII for the reasons mentioned
in reply to point No. 40. The concurrence of the Ministry of Finance
to the exclusion of the two hostels and for working out an ad hoc
licence fee for the two hostels was obtained. With the exclusion of
the two hostels from the group of residences of Types V to VIII, the
unit rate in respect of that group worked out to Rs. 0.97 per sq. metre,
The details may kindly be seen in Annexure VIIIL

After excluding the two hostels from the group of Types V to
VIII residences, the unit rate per sq. metre came to Rs. 3.69 per sq.
metre in respect of Vithalbhai Patel House and Rs. 3.22 per sq.
metre in respect of Curzon Road Hostel. On the basis of the unit
rates, licence fees worked out as below:—

Vic1ilrr  Patel House Curzon Road Hostel
Licence Service Total Licence Service Total
Fee charges Fee charges
Sirgle Suites 132.c9 68.75 2c0.84 79.€0 60.35 139.3%

Double suites 217.68 118.95 1336.63 135.00 90. 10 225.10




As will be seen from the above, the rates under F.R. 45-A worked
out to be very high, as also mentioned by the Comptroller and Audi-
tor General of India in his report for the year 1972-73. It was, there-
fore, decided to adopt a reasonable rate on ad hoc basis for recovery
of licence fees. The rates of licence fees for the two hostels were
‘worked out under various heads, namaely:—

(a) At the unit rate of Rs. 1,08 per sq. metre ie. licence fee
as if the two hostels were included in the groups of resi-
dences from Types V to VIII.

(b) Under F.R. 45—A

(¢) At the maximum limit of 10 per cent of the emoluments
of the oflicers entitled to hostel accommodation for single
and double suites.

A comparative study of the amount of licence fees worked out
under the above heads may kindly be seen in Annexure IX. It will
be seen that licence fees under F.R. 45-A worked out to be the
highest. The rates on the basis of maximum 10 per cent of emolu-
ments also worked out to be very high as against the licence fees
which were being charged at that time. In fact, recovery at 10 per
cent of emoluments is prescribed for accommodation of entitled
types. The accommodation in hostel is much less than that in en-
titled types of the officers who are allotted hostel accommodation.
There would thus be little justification for recovering 10 per cent
of the allottees emoluments for hostel accommodation. The licence
fees at the unit rate of Rs. 1.08 could reasonably be compared with
the then existing licence fees and could be enforced without causing
a big stir. On consideration of all the aspects, it was decided to adopt
the formula which would satisfy the residents and still Government
would be charging increased licence fee on some basis and which
would at the same time save Government from embarrassment be-
cause of opposition and agitation amongst the occupants. The for-
mula of working out the licence fees at the rate of Rs. 1.08 per sq.
metre was thus adopted. The concurrence of the Ministry of
Finance and the approval of the Cabinet Committee on Accommoda-
tion was obtained and the same unit rate of Rs. 1.08 w3s also app-
lied for the hostel accommodation, which subsequently became avail-
able in Minto Road Apartments, Tagore Road Apartments and the
.Asia House.”
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1117. The Committee find that while calculating the standards
Kicence fee of Government accommodation, under F.R. 45-A.11, the
cost of land and expenditure on its preparation are not taken into
consideration. Consequently the real cost of the Government accom-
modation is not reflected. Since land has a very high value in most
of the major cities in the country, the Committee feel that the cost
of land and the expenditure on its preparation should rightly be
taken into account for the calculation of standard rent. The Com-
mittee desire that this should be examined immediately and the
rules in force in this regard amended appropriatel .

1.118. The Committee are also distressed to note from the sample
study conducted by Audit that the average rate of return on capital
for all types of Government residences in Delhi was only about 3
per cent in 1971.72. It is also significant from the study that the
rates of return are the highest for residences of types Il (meant for
low paid employees) and IV which was respectively 3.43 per cent
and 4.19 per cent in 1971-72 and are the lowest for type III, VI and
VII, while the Committee can appreciate the low return of 2.33 per
cent in respect of type III residences; the Committee can see no justi-
fication for the low return of 2.46 per cent and 2.29 per cent res-
pectively in the case of type VI and type VII residences (for highly
paid officers). It is an admitted fact that better facilities are provi-
ded in the higher type of quarters and the unit cast of construction
of type VI and VII residences is also much higher than the lower
types. As such, the return on these residences should be adequate
enough to absorb the higher cost of construction. The Committee de-
sire that the reasons for the lower return on the capital cost
of higher type of residences should be investigated into immediately
and it should be ensured that the return from better type residen-
ces is improved. This examination should be completed expeditious-
ly and the action taken on the basis of the examination reported to
the Committee within three months.

1.119. The Committee observe that the pooling of different types
of accommodation for the calculation of rent has also resulted in dis-
parities, particularly among the lower paid categories of employees.
For instance, the Committec are unable to appreciate the logic of
pooling quarters of tyes II, III and IV. Since better specification
was adopted for the construction of type IV quarters than in type
II quarters, the unit cost of construction of the higher type of quar-
ter (type IV) is more than that of the lower type (type II). Conse-
quently, the inclusion of type IV quarters with type II quarters in
the same group results in the transfer of a part of the higher unit
cost of construction of the higher type of quarters to the lower type

®90LS—5
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of quarters. It would appear that this is not a sound and eqguitable
method of determining the licence fees. Even though F.R. 45-A IV-
C(i) provides for the grouping of residences for the purpose of cal-
culation of licence fee, the Committee feel that it is necessary to cal-
culate the unit rate for each type of accommodation separstely in-
stead of different categories of residences. In the opinion of the

Committee this would be a more realistic method of calculating the
unit rate,

1.120. The Committee are also surprised to find from the sample
study conducted by Audit to ascertain what percentage of the emo-
luments was actually being paid as rent by allottees of types V to
VI residences that 66 2/3 per cent of the officers occupying type
VII quarters, covered by the sample survey, were only paying rent
above 5 per cent and upto 6 per cent of their pay. Similarly more
than 59 per cent of the officers in occupation of type VI quarters
pay rent only upto 7 per cent of their pay. In some cases, the Com-
mittee find that the amount paid as rent is only 4 per cent or less.
In respect of officers of the All India Services also only about
31.25 per cent. of the officers covered by the study pay rent above 7
per cent and upto ten per cent of their pay. What is more distressing
to the Committee is the fact revealed by the sample study that about
50 per cent of the government servants occupying government re-
sidences of types V, VI and VII pay, as rent, a percentage of their
emoluments which is less than that of those occupying Type I resi-
dences which are mostly occupied by class IV employees. That such
a situation should prevail would indicate that the present method
of recovering rent for Government quarters is heavily weighted in
favour of those in the higher income brackets. This, in the opinion
of the Committee, is a most unsatisfactory state of affairs.

1.121. The Committee see no reason why the basis of recovery of
rent should not be changed to ensure that the recovery of rent cor-
responds to the percentage of his salary a government servant is
expected to pay as rent. The Committee note that a similar recom-
mendation had been made by the Cabinet Committee on Accommoda-
tion in 1968 and it is extremely distressing that this suggestion is
being complied with only in the case of lower type of accommoda-
tion and no positive steps have been taken by the Ministry to imple-
ment this recommendation in the case of residences of types VI to
VIII. This would only strengthen further the apprehension of the
Committee that the Ministry of Works and Housing is only interes-
ted in safeguarding the interests of the better paid officers.

1.122. Even though it has been expected that in the case of resi-
dences of types VI to VIII, where the recovery falls short of 10 per
cent of the emoluments of the allottees, the target of 10 per cent
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would be reached with the subsequent upward quinquennial revi-
sion of licence fees, the Committee find that no proper study even
has been conducted by the Ministry to see after how many quin-
quennial revisions, Government servants would have to pay 10 per
cent of their emoluments towards licence fees. Therefore, the Com-
mittee must necessarily recommend that officers occupying accom-
modation of the type to which they are entitled to should be made
to pay 10 per cent of their emolumentis as rent irrespective of the
fact whether the standard rent works out lower. In respect of offi-
cers occupying a lower type of accommodation, however, the rent
may continue to be recovered on the basis of the standard rent or 10
per cent of the emoluments, whichever is lower till they are offered
entitled accommodations. In this context, the Committee consider
it pertinent to mention that in the payment of House Rent Allowance
to employees not in occupation of Government accommodation, only
the rent paid in excess of 10 per cent of the emoluments is reimburs-
ed subject to prescribed ceilings which vary according to the class of
cities. The Committee, therefore, find no justification for the diffe-
rential treatment between employees allotted government accommo-
dation and those who have to fend for themselves, in the context of
the present hard times and rising prices. The Committee desire that
the recommendation should be given effect to immediately and a
report submitted to the Committee within three months. The out-
come should be reflected in the Annual Report of the Ministry.

Expenditure on maintenance and special repairs.
Audit Paragraph

1.123. Under the rules the expenditure on maintenance and
special repairs of a building during a year should be within pres-
cribed limits (based on a fixed percentage of the capital cost).

1.124. The permissible expenditure and actual expenditure on
the two groups of quarters (types I to IV and types V to VIII) in
1970-71, 1€71-72 and 1972-73 are shown below: —

No. of Permissi ble Aciral

Year Types Quarters  cxpenditure (X et
(Lakhs of rupees)
I 2 3 4 5

1970-71 IHtolV . . . 2"20;._ - WW;Q—-;’*_M {1:5
V to VIII (ircluding M.P.’s Flats) 3.226 2849 24- 52

1971-72 o 1V e 22,927 44-30 39-61
V to VIII (including M.P’s. Flats) 3.247 2974 26-49

1972-73 I to IV . . . 22,419 53-30 33 36
V to VIII (including M.Ps. Flats ) 3,257 2869 23 .83

*The fiv-es ir ~I'mn §dorot include expenditure on mainterarce ard
repaits ol whe eiccaical ard horticultural perticn ¢f the capital cest of buildir g.
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1.125. It should be seen from the above that the shortfall of the
actual expenditure (on maintenance and special repairs) from that

permissible has been much more for types II to IV than for types V
to VIIL

1.126. In addition to annual expenditure on ordinary repairs and

maintenance, expenditure is also incurred on additions and alter-
ations to residences.

1.127. Such expenditure on types I to VIII during 1968-69 to 1972-
73 was as follows: —

{Lakhs of
Type rupees.
1 1-91
I[tolV . 9 72
v 527
vI . . . 1-63
Vil 210
Vil . . . 13-52
Total . . 3413

[Sub-para of paragraph 38 to the Report of C&AG for 1672-73 (Civil?)

1.128. During evidence, the Secretary, Ministry of Works and
Housing inform the Committee, “There is a schedule for maintenance
purposes. If the building was constructed before March 1942, the
permissible expenditure is 5.4 per cent whether it is for Type VII1I
or Type I. If it was built between April 1942 and 14th August 1947,
it is 3.2 per cent. If it was built between 15th August 1947 and 31st
March 1962, it is 2.20 per cent. If it was built after 1st April 1962,
it is 1.9 per cent. Quite a lot of the houses in the lower categories

have been built after 14th August 1947 and more particularly after
1952.”

1.129. In reply to a question as to the basis for fixation of per-
missible expenditure on ordinary repairs and maintenance, the wit-
ness stated: “The basis was the total floor area. You will appre-
ciate that old houses will be needing greater maintenance than new

houses. Similarly, temporary houses will need greater maintenance
than permanent houses.”
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1.130. Subsequently in a note furnished at the instance of

the
Committee, the Ministry explained:

“Expenditure on annual repairs and special repairs to build-
ings is prescribed as a percentage of the capital cost of
the buildingsistructure taking into consideration the fol-
lowing factors:—

(a) Year of construction;

(b) Nature of construction, i.e.,

whether permanent or
temporary;

(¢) Expenditure required to be incurred on day to day

maintenance and upkeep with the help of workcharged
staff and departmental materials and casual labour em-
ployed when necessary;

(d) Annual repairs to be carried out to the buildings such

as white-washing, colour washing, distempering of
walls, etc. and painting of woodwork;

(e) Special repairs of heavy nature tc be carried out to the
buildings, such as replacement of doors and windows,
replacement of floors, repairs to plaster, renovation of

wall finish, renovation of electrical wiring, replacement
of sanitary fittings, etc.

2. As the buildings become older and the prices of labour and
materials rise, percentages for repairs have to be revised at suitable
intervals. As a general rule, older the building, higher will be the
percentages for repairs. For determining the percentages for re-
pairs, cost of workcharged staff and materials is assessed, taking into
consideration the pay scales of staff and cost of materials and the
yardsticks prescribed for employment of different categories of work-
charged staff. For annual repairs like white-washing and painting
and periodical repairs like replacement of floors, replacement of

doors and windows, replacement of electric wiring etc., typical de-
tailed estimates are framed.

3. Percentages for annual repairs. and special repairs were last
revised in 1969 in case of civil works and in 1971 in case of electrical
works. These are indicated in para 55 of Chapter 1 of CPWD
Manual Vol. II (page 40), (Annexure 56'1).”

1.131. It is seen from the Audit paragraph that the actual ex-
penditure on maintenance and special repairs has been more in res-
pect of quarters in types V to VIII than in respect of quarters in
types I to IV. As to the reasons for this difference, the Ministry
have in a note explained:



“During the period under consideration the expenditure on
repairs and maintenance was generally below the per-
missible percentage in all types of houses. This was due
to financial stringency. The ban on annual white-washing
and colour-washing was imposed in November 1971. The
ban was lifted on 1st March 1973 but was again reimpos-
ed on 9th August 1973. The expenditure was less because
full maintenance work could not be done due to shortage
of funds and imposition of bans.

The expenditure on the higher types, i.e., type V to VIII has been
comparatively high, because of the following factors: —

1. Change in occupancy is more in the higher types than in
the lower ones. Persons occupying lower types of
houses are generally not transferable. A change in occu-
pancy invariably necessitates white-washing and other
essential repairs.

2. The ratio of old houses in the higher types is far higher
than in the lower types. No type VIII house was built,
after independence, and, even in the other higher types,
the addition of new houses has been at a slow rate. The
overall position is as follows:

(a) Of the 21,202 type II to IV quarters, shown in the Audit
Report as available in 1970-71, 19,569, ie., 92 per cent
were built after 1951 and of those 8,630 were built dur-
ing the third plan or later, Thus, the bulk of the
houses in the lower categories is less than 10 to 20 years
old, whereas of the 3,226 type V to VIII houses, shown in
the Audit Report, as available in 1970-71 only 2,031, i.e.,
62 per cent were built after 1951 and the rest are all very
old. The old houses require greater expense for main-
tenance and special repair work.

Although the permissible percentage fixed for maintenance and
special repairs varies with the age of the building, the fact is that
these percentages have been laid down as limits for general guid-
ance; but in actual practice some variation takes place. Special re-
pair, in any case, will depend on the condition of the houses and will
have to be done on “as required basis’. The older houses require
greater expense for special repairs of roofs, plaster and flooring.

Moreover, these percentages have been worked out on a slab
basis. For quarters constructed before 1942, irrespective of their
age, the slab rates are 5.4 per cent for ordinary repairs and mainten-
ance and 1.8 per cent for special repairs. For the quarters cons-
tructed beiween 1932—1947, the slab rates are 3.2 per cent for ordi-

nary repairs and 1.2 per cent for special repairs. For houses built
<~4m 29 +ha clsh rates are 3.2 per cent and 0.73 per cent
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respectively. For all houses built from 1962 onwards the slabs are
1.8 per cent and 0.63 per cent. It is thus clear that for older house
larger expense has been contemplated by Government while sanc-
tioning the maintenance cost limits. Furthermore, for special re-
pairs even the instructions provide that the permissible amount can
be accumulated upto a period of five years and spent in one lot de-
pending upon actual requirement.”

1.132. In addition to annual expenditure on ordinary repairs and
maintenance, expenditure is also incurred on additions and altera-
tions to residences. It is seen that between 1968-69 to 1972-73 the
expenditure on additions and alterations to 182 type VIII residences
was Rs. 13.52 lakhs against Rs. 9.72 lakhs spent on 25406 residences
in types II to IV. The Committee desired to know the reasons for

such a huge difference. In a note on the subject, the Ministry have
stated:

“The number of type VIII quarters on which the expenditure
on additions and alterations was incurred during the
period 1968-69 to 1972-73 was 182 and not 27 as indicated
in the questionnaire.

The reasons for the comparatively high expenditure on these
quarters are as follows:—
1. All these are very old. pre-independence quarters, requir-
ing not only substantial repairs but also extensive spe-
cial repair to make them functionally suitable.

2. The houses are occupied by Ministers, Vice-President, the
Speaker of the Lok Sabha, Supreme Court Judges, Chiefe
of the Defence Services. etc., who, in keeping with tne
offices they hold, have to be provided with bungalow-
offices, space for visitors, security arrangements like
barbesd wire, gate and compound lights, guard rooms etc.
The Houses had not been built with these things in view.
Hence additions and alterations have to be made from
time t7 time.

3. Except where accommodation is rent free the persons re-
quirnig additions and alterations have to pay additional
rent based on the cost of the additions/alterations. Re-
quests for such additions and alterations, therefore, come
only from those who are willing to pay the additional
rent. Such requests are very few from the occupants
of the lower types of houses who belong to the lower
income group. Moreover, their houses/flats are group
houses located side by side and there is very little scope
for additions|alterations whereas in the higher types,
particularly in bungalows of type YIII there is scope, as
well as, willingness to pay additional rent.
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In the lower types, requests are generally received not on
individual basis, but on group basis for the provisions:
of certain additional amenities in all the houses falling
in that group. These proposals have to be examined
not only from the point of view of their reasonableness;
but also from the point of view of their likely repercus-
sions, since facilities or amenities like this, for which
the occupants do not pay any additional rent, cannot be
sanctioned for one group of cluster of houses; with-
out raising similar demands elsewhere. Hence such pro~-
posals are accepted on a very selective basis, and, if
sanctioned, are executed. The details of sanctions given
ar.] the works execuited or in progress during the
period under review are given in annexure 51/1.

1.133. The Committee note that the actual expenditure on main-
tenance and special repairs has been more in respect of
quarters in types V to VIII than in respect of quarters in types II
to IV which were occupied by employees in lower salary ranges.
The Committee are not convinced with the argument advanced by
the Ministry that “although the permissible percentage fixed for
maintenance and special repairs varies with the age of the building,
the fact is that these percentages have been laid down as limits for
general guidance, but in actual practice some variation takes place.”
The Committee would like that the expenditure on maintenance and
special repairs to houses should be made on fixed norms and not
at the behest of the individual occupants of the houses.

1.134. The Committee note that between 1968-69 to 1972-73, the
expenditure on additions and alterations to 182 type VIII residences
was Rs. 13.52 lakhs against Rs. 9.72 lakhs spent on 25406 residences
in types II to IV, The Committee are surprised at the disparties
in so far as the expenditure on additions/alterations to residences
is concerned. The Committee would like the Government to exa-
mine whether costs for all alterations and additions in types VIII
quarters should not be borne by the occupants themselves as more
augmentation of the rent due to such alterations is not enough.
The Committee would also like the Government to see that uniform
facilities and amenities are provided to all houses in the same
group in so far as lower types of accommodation are concerned.
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Shops and Commercial Premises
Audit paragraph o

1.135. The Directorate has under it 30 Government markets of
which Sarojini Nagar, Pleasure Garden, Kamla and New Central
are rehabilitation markets. The number of shops and other com-
mercial premises under the administrative control of the Director
of Estates from the year 1966-67 onwards is shown below:—

1966-67 1967-68 1068-69 1G6G-70 167C-71  1G%1-"2 1€52-"3

(1) Shops . . 2,137 2,137 2.160  2.184 2,213 1.168

2,173

(i) Flats . . 260 260 266 278 278 273 273

(ii1) Stalls . . . 126 126 126 162 162 162 167

(iv) Platforms . . 604 624 592 592 92 5§92 5§92

{v) Other commercial pre=

mises . . Ro R0 72 74 78 65 65

Total . . 3.207 3,207 3216 3,290 3,320 3.260 3.270
Number of markets . 28 25 3t 32 33 32

Pleasure Garden Market (414 shops), Kamla Market (272 shops),
New Central Market (110 shops), Sarojini Market (200 shops),
Srinivaspuri Market (111 shops), Nanakpur Market (124 shops),
Babu Moarket (120 shops), Lodi Road Market (152 shops), R. K.
Puram (combined) 267 shops and I.N.A. Market (224 shops) together
account for 1.5 per cent of the total number of shops.

1.136. From 1965 the shops in the Government markets are
being allotted after calling tenders. Prior to 1965 rents were being
charged at economic rates (a prescribed percentage of the capital
cost inclusive of the cost of land plus local taxes). However, when
the shops change hands, the licence fees are enhanced by ptages
up to a maximum of twice the economic rates. Allotment of shops
reserved for members of the scheduled castes (present reservation
being 12.8 per cent of the total avaliability) is made by inviting
applications and by drawing lots subjects to payment of licence

fee at economic rates. Most of the shops in the markets are paying
rents at economic rates.

1.137. The licence deeds of shops in the non-rehabilitation markets
provide that the licensee shall pay every month a licence fee at
the rate stipulated or at such other rate to be fixed by Government
from time to time. In December 1969 Government issued orders
prescribing the principles for fixation of licence fees for shops and



fuel depots in Government owned shopping centres. It was pro-
vided therein that these orders would apply to cases where licence
fees are to be calculated for the first time and are to be revised
for any reason.

1.138. The question whether the licence fee of all the shops
should be revised in accordance with the Decembgzr 1969 orders is
under Government’s consideration (October 1973). The original
licence fees of the shops have not undergone an revision so far.
On an average annual assessed rent of markets during the five
years ending 1972-73 was Rs. 25.74 lakhs. The average arrears of
rent at the end of each of these years were Rs. 9.17 lakhs which
were about 75.5 per cent of the average assessed annual rent. Out
of Rs. 4856 lakhs recoverable in 1972-73 (current Rs. 28.14 lakhs
and arrears Rs. 2042 lakhs) Rs. 28.84 lakhs were recovered in
that year leaving Rs. 19.72 lakhs in arrears. As on 31st December
1973 the arrears of Sarojini Market, R. K. Puram Sectors VIII and
XII, Srinivaspuri Market and Mohan Singh Market (inclusive of
Super Bazar) accounted for Rs. 1.64 lakhs Rs. 3.09 lakhs, Rs. 3.28
lakhs, Rs. 1.27 lakhs and Rs. 2.05 lakhs respectively totalling Rs. 11.33
lakhs i.e, 60 per cent of the total outstandings (Rs. 16.37 lakhs).

Sample Study

1.139. One rehabilitation market (New Central) and one non-
rehabilitation market (R. K. Puram, Sector XII) were selected for
a comparative study of the present level of rents per square metre
of the plinth area. The rent per square metre of shops in the non-
rehabilitation market was about Rs. 19.80 per square metre as
against Rs. 1.40 per square metre of the shop in the rehabilitation

‘market.

[Sub-para of paragraph 38 of the Report of C&AG for the year
1972-73 (Civil)]

1.140. In regard to fixation of rents at economic rates for shops
in different Government markets, the Ministry of Works and Housing
‘have in a note explained:

“Prior to 1964, economic licence fees for shops used to be
fixed under F.R. 45-8. In the year 1964 a new formula
for the determination of economic licence fees was evol-
ved. The economic licence fees fixed under F.R. 45-B

- were accordingly, revised under the 1964 formula. In
T 1965, it was decided to allot future vacancies as well
- as newly constructed shops only on tender basis. In
1969, the 1964 formula was modified. A study by the
CPWD showed that the revised economic licence fees



under the 1969 formula would be much higher in some
cases even 10 times. The following two issues are under
consideration at present:—

(i) Whether the formula laid down for the fixation of eco-
nomic licence fees for shops under the control of the
Directorate of Estates in December, 1969 needs review;
and

(ii) Whether the economic licence fee for shops should be
revised periodically.

As regards (i) above the question whether the 1969 formula
would need any review has been under consideration in consultation
with the Ministry of Finance. The Ministry of Finance have agreed
to modify the 1969 formula to the extent that the area of land
for ealculation to licence fee should be that much as under the
building bye-laws is appurtenant to the structure of the shop con-
cerned, as against double the plinth area provided in the 1969
formula. That Ministry also agreed with us to take into account
only 25 per cent of the area of the loft as against 50 per cent of
the area prescribed in the 1969 formula in case of lefts of over
6 ft. in height. The Ministry of Finance did not, however, agree
to our suggestion in regard to apportionment of the land wvalue
over different floors in the case of multi-storeyed and single-store-
ved constructions. Our preference was for the 1964 formula where
the land value was to be divided between the ground and the first
floor in the ratio of 2 : 1 respectively. The Ministry of Finance,
however, insisted on the implementation of the 1969 formula under
which the entire land value is to be recovered from the ground
and first floors in the ratio of 2 : 1 and additional land value at
half the rate for the first floor is to be recovered in respect of
other floors in the case of multi-storeyed constructions. In the
case of single-storeyed constitution, the entire land value will be
recovered from the ground floor.

As regards the question whether licence fee already fixed under
1964 formula for the shops should be revised, the Ministry of
Finance have insisted that the licence fee should be revised on
the basis of the 1969 formula. That Ministry also desired that
the practice followed in this regard by the NDMC may be ascer-
tained. The NDMC allot shops on purely temporary basis and
allotments are revoked at the will of the licensor, except in the
case of shops at Yashwant Place where the licence is for a period
of five years to be renewed thereafter on the terms and conditions
to be mutually agreed upon. The allotment of shops at other
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places is made for a period of one year and continues unless the
allottee surrenders its possession or the shop is got vacated by
the Committee on the violation of the terms of the licence. There

is no periodical revision of the licence fee for the shops under
the NDM.C.

The present policy is to allot shops on tender basis except in
the case of Scheduled Castes and Scheduled Tribes to whom allot-
ments are made on pre-determined cconomic licence fee. The for-
mula is of no real significance in the case of shops allotted on
tender. There are also 845 shopkeepers in the four rehabilitation
markets who are paying concessional rates of licence fee as the
original allotments had been made by the Ministry of Rehabilitation
to displaced persons as a measure of rehabilitation and the licence
fee in their case cannot be revised. In fact, the revision of licence
{ee made as a result of the 1964 formula was not made applicable
to them. The rehabilitation shops were allotted to refugees on
concessional licence fee without execution of any lease or licence
deeds. Those licence fee continue and we are advised that these
cannot be enhanced since it is not possible to execute lease/licence
deeds now with the alloftees or their legal successors, providing for
upward revision of licence fees.

This leaves us with the question of the remaining shops which
have been given on economic licence fee fixed under the 1964
formula. The number of shops involved is about 2,181 at present.
It is unlikely that the shopkeepers would agree to pay any enhanced
licence fee for their existing shops and this might result in huge
accumulation of arrears. The only course left to us would be to
cance] the allotments and to take recourse to eviction and recovery
of dues under the Public Premises (Eviction of Unauthorised Oc-
cupants) Act, 1671 en masse. Such a course of action would create
unprecedented legal as well as public relation difficulties and Gov-
ernment may be placed in an awkward position. It is relevant to
point out that the NDMC do not revise the licence fee for their
shops periodically.

It is, however, proposed to go ahead with the revision of eco-
nomic licence fees for the shops in spite of the situation which
we may have to face and enforce them. A final decisioy is still to
be taken.

1.141. During evidence the Committee enquired whether the
auctioning of the commercial shops had ever been thought of. The
Secretary, Ministry of Works and Housing stated: “From 1965 we
have been putting these shops on tender. I do not think the idea
of putting them on auction had been followed.”
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1.142. On being pointed out that Government could earn lot
of money from this source by way of initial payment and by way
of additional rent, the witness stated: “I agree. At one time the
policy was framed to attract people. The second stage was large
number of refugees from West Punjab had to be re-settled. But

now, 1 think, the time has come when a third policy should be
evolved.”

1.143. The Committee were informed that during the last 5 years
i.e., from the years 1969 to 1973, 625 shops changed hands. Asked
whether the licence fee of such shops was revised at the time
of charge over, the Ministry of Works and Housing in a note stated:

“Shops in Rehabilitation markets as well as in other Markets
under the administrative control of the Directorate of
Estates have changed hands except the shops allotted to
members of the Scheduled Castes and Scheduled Tribes
communities, and the licence fee of shops, which have
changed hands, has been revised at the time of change-
over, c¢xcept in the following cases:-—

(i) Due to the death of original allottee, in which case, the
shop is regularised in the name of the applicant, if he/
she is the widow, son (including adopted son) or unmar~
ried Jdaughter of the deceased allottece, on receipt of an
Affidavit (duly sworn before a first class magistrate)
from the remaining legal heirs to the effect that they
have no objection to such allotment/regularisation.

{ii) Shops vacated by the previous allottees and then allot-
ted to members of the Scheduled Castes and Scheduled
Tribes communities (in which case shops are allotted
on economic licence fee even if the same had been
allotted to the previous allottees on tender rates).

(iii) Mutual exchange of shops within the same market or
between different markets (in which case parties are
to pay the licence fees fixed for the respective shops).

2. Enhanced licence fee is charged at the following rates in
respect of shops allotted on economic/concessional rent/licence fee:

(a) 50 per cent more than the economic rent prescribed for
the shop on first transaction;

(b) 20 per cent more than the licence fee mentioned at (a)
above on the second transaction; and



(c) 10 per cent more than the licerice fee mentioned at (b)
sbove on the third and subsequent transactions succes-
sively:

Provided that the licence fee paid by an allottee/allottees in
respect of a shop shall not exceed two times the economic rent
fixed by Government from time to time for that shop.

3. In regard to shops allotted on tender basis, the rent licence
fee is charged at the following enhanced rates:

Time: of transaction Rate of hicer.ce fee

(i) When the transaction takes place v the  Tor Cered lickrce fee plus 1€, 1 eterep.c
first year. hicence fee
so”, thereod, whickever is liglar.

(ii) When the trarsactior takes place tn the Tercered  licerce fee plus 38% of ecrc-
2nd year. mic licence fec
sot, lthereof, which ever is hugher.

(tii) When the trarsacticn tekes place in the Terdered licarce feo plus 2¢ S cracronic
third year. licence fec
$0%, thereof, which ever is higher,

(ivy When the trarsacticr takes place e the Tarcered licer ce foe plus 262 or et ¢
fourth or subscequert yeans. liceree fee
sc ., thereof, whichever is higher.

DU JRSEBUTE S, —— e N— . -

In case of an allotment made on tender basis after its vacation
by the previous allottee, the enhanced rate of licence fee is nor-
mally the maximum amount of licence fee which is offered by
tenderer.”

1.144. The Audit paragraph brings out that on an average the
annual assessed rent of markets during the five years ending
1972-73 was Rs. 25.74 lakhs and the average arrears of rent at the
end of each of these years were Rs. 19.17 lakhs which were about
74.5 per cent of the average assesscd annual rent. The Committee
were informed that the total outstanding in respect of shops for
the period ending 31-3-1973 was Rs. 19,72,226.98 and as on 31-3-74
this figure came down to Rs. 1543,532.91. The Committee desired
to know the steps taken and proposed to be taken to effect recoveries
of the outstandings. In a note, the Ministry of Works and Housing
stated:

“A sum of Rs. 15.43 lakhs was due as on 31-3-1974. As regards
action taken against defaulters to realise the arrears,
when a shopkeeper falls in arrears for four months or
more, show-cause notice is issued to him. This is fol-
lowed by a notice of cancellation of allotment if he fails
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to pay the amount. If the party remains a constant
defaulter for six months or more, action under the
Public Premises (Eviction of Unauthorised Occupants)
Act, 1971 is initiated against him to realise the dues and,
after cancellation becomes effective, eviction proceedings
are also initiated. On cancellation, Shopkeepers are to
pay damages @ 7} per cent over and above the licence
fees in case of shops allotted at economic or tendered
licence-fees and @ 50 per cent in addition to the licence-
fees in respect of shops on concessional licence-fee.”

1.145. During evidence, the Committee enquired why such huge
amounts were allowed to remain in arrears. In this conncction
the Secretary, Ministry of Works & Housing replied: “So far as
markets are concerned, we do agree that the arrears have been
very heavy. There was a time when 9 months rent was in arrears.
Now it has come to less than 6 months. We are certainly trying
to bring it down to three months. After that we will see to what
extent it could be further reduced. We will have to re-shape things.”
He further stated: “...... We had allowed in the past people to
have more or less interest free loans from the Government, We
have brought it down from nine months to six months. Our target
is to bring it to three months.”

1.146. In reply to a question the witness aded: “They do not
pay the rent, they invest it in business” As to the measures pro-
posed to be taken to ensure recoveries of rents the Secretary,
Ministry of Works and Housing informed the Committee that they
were considering to charge penal interest on the arrears. He added
that the rate of such interest will be much higher than the banks
lending rate so that it has the deterrent effect.

1.147. It is seen from the Audit paragraph that as on 31st Decem-
ber, 1973, the arrears of (i) Sarojini Market, (ii) R. K. Puram Market
Sectors VIII & XTI, (iii) Srinivaspur market and (iv) Mohan Singh
Market (inclusive of Super Bazar) amounted to Rs. 11.33 lakhs e,
69 per cent of the total outstandings (Rs. 16.37 lakhs) on that
dates. In regard to the arrears in respect of Sarojini Nagar Market,
the Ministry have in a note stated:

“Sarojini Market was cunstructed in 1951 and was under
the control of Ministry of Rehabilitation till 1-4-1958
when it was transferred to the Directorate of Estates
along with other Rehabilitation markets. The flats above
the shops in the market were constructed in 1955. There
were 68 shopkeepers who occupied the flats above their
shops without proper authority from Government and
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they were treated as unauthorised occupants when the
market was transferred to this Directorate. Subsequently,
in the year 1986, a decision was taken to regularise the
allotments of such unauthorised occupants who came in
occupation before 1-4-1958. Accordingly, offers were
issued and allotments were regularised in most of the
cases where they complied with the conditions of offer
and also cleared the arrears of rent.

There are 8 corner shops and 8 fuel depots in the market.
The shopkeepers of these corner shops and fuel depots
had been objecting to the payment of water charges on
the ground that they did not have any water connection
in their premises. There were other shopkeepers who
were representing and avoiding payment of Government

dues on one pretext or other. Their Association had also
taken up the cases.

(a) The main points raised by them were:

(i) The shopkeepers, whose allotments were cancelled by
the Ministry of Rehabilitation for non-payment of Gov-
ernment dues relating to the period prior to 1-4-58,
the date on which the market was transferred to the
Directorate of Estates, may be given one more chance
to clear the arrears by some specified date and their
allotments restored;

(ii) The allottees of 8 corner shops and 8 fuel depots should
also be given one more chance to clear the water charges
by some target date and thcir allotments also restored
after they clear the arrears:

(iif) The shopkeepers, who actually came in occupation of
the shops/flats in the said market and in whose name
the allotments could not be regularised for some
reasons, should be given the benefit of concessional rent
which would have been charged from them had the
allotments been regularised in their names by the M/O
Rehabilitation; and

(iv) The remaining occupants out of the unauthorisedly
occupied 68 flats in Sarojini Market, should be given
one more opportunity to clear the arrears in respect
of their flats by some specifiei date and thereafter the
allotments of these flats also regularised in their names.

(b) All these points were examined and also discussed with
representatives of the Sarojini Market Association at a
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meeting held on 30-10-1971 under the chairman of Shri
I. K. Gujaral, the then Minister of Works and Housing

and the following decisions were taken in consultation
with the Ministry of Finance:

()

(it)

(iil)

(iv)

90 LS—6.

Where allotments had been cancelled in respect of
shops and flats in Sarojini Market on account of arrears
of rental dues pertaining to the period prior to 1st
April, 1958, the parties concerned should be given a
chance to clear all the rental arrears at the pre-can-
cellation rates of rents upto 22nd December, 1971, and
if they should do so, their cancellation letters should
be treated as withdrawn and the shops regularised
in their names. In case they failed to do so, the cases
should be proceeded within the normal course, ac-
cording to the cancellation letters already issued.

In respect of the 8 corner shops and 8 fuel depots in
Sarojini Market, the parties concerned should be given
a chance to clear the arrears of water charges by 22nd
December, 1971, and in case they did so, the shops
should be regularised in the names of the respective
parties and the cancellation letters issued on account
of default in payment of water charges should be
ignored. In case any party failed to clear the dues
as stipulated above, normal action for recovery of
Government dues and eviction should proceed in tcrms
of the cancellation letters already issued, if any.

These shopkeepers, as were in posscssion of shops/flats
etc., in Sarojini Market from dates prior to 1-4-1858,
but were deprived of the benefit of the concessional
rents on account of allotments having been made to
them after 1-4-58, should be given the benefit of payment
of the original concessional rents, provided they pro-
duce convincing proofs to the satisfaction of the Direc-
torate of Estates that they were actually in possession
of the shop/flats etc., from dates prior to 1-4-1958 and
that they were displaced persons from West Pakistan.

The remaining unauthorised occupants of the 68 flats
in Sarojini Market should be given a chance to clear
all their rental dues at the originally offered rates of
rents by 22-12-1971. In case, they did so, their occu-
pation should be regularised. In cases of failure, evic-
tion and recovery proceedings against the parties con-
cerned should proceed in the normal course.



6 S
A decision was taken by the Minister of State in May, 19873
whereby the shopkeepers in Sector VINI and X1 R. K.

Puram Markets were allowed to liquidate the arrears
in easy instalments.

Allotments of shops in these markets were made by calling
tenders. The allottees pleaded that they had quoted rather
high rates of licence fee but thev could not stabilise
themselves in business and were incurring loss. In the
circumstances, they fell into arrears of licence fee. They
requested for clcarance of the arrears in easy instal-
ments. The Minister considered their request and
allowed them to clear the arrears in instalments. The
rates of Instalments were Rs. 500 p.m. in respect of
shops whose licence fee was upto Rs. 500 and Rs. 1.000
p.m. in respect of shops whose licence fee was more than
Rs. 500. The instalments of arrears were payable in
addition to the licence fee for the current months.”

1.148. The Committee note that according to the findings con-
ducted by CP.W.D., the revised economic licence fees under the
1969 formula in respect of shops in different Government markets
would be much higher in some cases even 10 times. The Committee
also note that the question whether the 1969 formula would need
any review for the fixation of licence fee has been under conside-
ration in consultation with the Ministry of Finance. The Commit-
tee regret to note that so far no positive action has been taken
to revise the licence fee which was fixed in 1964 although the
question of revising the rent in the market was mooted out as
far back as 1989. The Committee desire that steps should be taken
for the upward revision of the licence fees in the markets as early
as possible.

1.149. The Committee have been informed that during the last
five years, i.e. from 1960 to 1973, 625 shops had changed hands and
that the licence fees of shops which have changed hands have
been revised at the time of change over except in certain specified
cases. The Committee would like the Government to examine
whether any legal action can be taken to evict those occupants
who were not the original allotices or compel them to execute pro-
per lease deeds providing for increase in licence fees.

1.159. The Committee are surprised to note that a sum of Rs. 15.43
lakhs was due as arrears of rent of markets as on 31-3-1974. The
Committee are unhappy that though the Ministry “do agree that
the arrears have been very heavy” the steps taken by the Ministry
for liquidation of the arrears have been utterly inadequate. Since
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of arrears of remt from the various shepping centres
has not been very significant inspite of the extension of time given
te the owners from time to time, the Committee would like the
Government to take pemal action under the Public Premises (Evic-
tion of Unauthorised Occupants) Act, 1971 against all the occupants
of Government shops who have failed to make payment of the
licence fees for more than six months and responsibility should be
fixed for appropriate action against the officials who were responsible
for such a high accumulation of arrears.

|

Building research
Audit Paragraph

1.151. The Central Building Research Institute, Roorkee, and the
Structural Engineering Research Centre, Madras, undertake research
in building materials, structures etc. The National Buildings
Organisation (which is a part of the Works and Housing Ministry
and on which about Rs. 20 lakhs are being now spent annually)
disseminates the results of research. Four improvements suggested
as a result of research are discussed below:—

(i) Fly-Ash

Fly-ash has binding properties and can be used as replace-
ment of cement to the extent of twenty per cent in mortars
and concrete, improving the propertics and reducing the
cost. About 4 million tonnes of fly-ash are available
annually in our country as industrial waste from thermal
power stations. Over Rs. 12 million are now being spent
annually on its disposal at an average cost of Rs. 3 per
ton.

Fly-ash has been used by thc Central Public Works Depart-
ment in some blocks as an experimental measure. Its
use pn a large scale has not been possible because stand-
ard quality fly-ash in useable form is not being mar-
keted at present. Unless (ly-ash of standard quality
which is inspected and supplied in standard comtainers
for ready use like cement, is made available it will be
difficult to use fly-ash on building works by construction
agencies in a big way. Moreover, fly-ash being much
lighter than sand or cement. mixing has to be carefully
controlled under strict supervision to attain uniform
strength in concrete and to avoid malpractices. The
Cement Research Institute is carrying out experiments to
determine how best fly-ash can be used so as to ensure
quality control.



78
(i) Single brick thick load bearing walls
Single brick thick load bearing walls, are generally adopted
l{pto two storeys only. By use of better quality bricks and rationa-
hse'd designs, single brick thick walls can be adopted for 4 storeyed
residential bufldings instead of R.C.C. (reinforced cement concrete)
framed structures resulting in about five per cent saving in cost.

Single brick thick load bearing walls have been successfully
used in construction of 96 four storeyed quarters by the Central
Public Works Department and also by the Military Engineer Ser-

vticel in Dethi resulting in savings in consumption of cement and
steel.

(iii) High strength deformed bars

Use of new type of steel reinforcing bars-high strength deform-

ed bars-in concrete structures and designing structures on the basis
of ultimate load theory results in,

(a) saving upto thirty per cent in consumption of steel; and
(b) saving upto 10 percent in cost of construction.

High strength deformed bars are being used by
departments of Central and State Governments. There is, how-
ever, scarcity of these bars. It is estimated that about 1 million
tonnes of plain mild steel reinforcing bars are being produced
annually. If this steel is made available in the form of high
strength deformed bars, it can serve a demand equivalent to about
1.3 million tonnes of plain mild steel bars.

construction

(iv) Waffle shells for roofs and floors

These are precast funicular shells of square. rectangular or any
other suitable shape used for roofs and floors of residential and
industrial buildings. Because of the structurally efficient shape, the
shells do not require reinforcement in their body. Reinforcement
is required only in the edge beams and in the supporting structures.
According to the Structural Engineering Research Centre, Madras
this system of roofing results in savings in steel upto 30 per cent
depending on the size and shape of the building. These shells h?ve
been used for building single and multi-storeyed residential build-
ings and workshop floors during the past 14 years. Some of the
projects on which these shells have been employed are:

(i) Defence Department’s Amar housing project at Ambala
over 1,600 houses).
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(ii) Four-storeyed residential housing hlocks for Tamil Nadu
Slum Clearance Board in Madras (250 nouses).

(til) Two-storeyed staff quarters for Bharat Heavy Electricals
Ltd, Tiruchirapalli (about 700 houses).

(iv) Workshop floors at the National Institute ot Design,
Abmedabad.

(v) Heavy-duty transit shed for Madras Port.

The above technique has also been employed by the Central
Public Works Department in some recent constructions. However,

this technique has not been employed by the Central Public Works
Department in construction of residential units.

[Sub-para of Paragraph 38 of the Report of C&AC for the year

187173 (Civil).]

1.152. While pointing out that a sum of Rs. 20 lakhs was being
spent annually on the research in building materials, structures
etc., the Committee desired to know what has been the concrete
achievement of the research efforts. During evidence the Secretary,
Ministry of Works & Housing deposed: “What we are trying to do,
and we hope, we would be able to do within the next twolthree
months is to introduce totally standand specifications for buildings
upto 15 meters, five-storeys. There the foundation would be 4-5 ft.
We are laving down certain specifications, which would be very
much different from the specifications already laid.”

1.153. The Committee enquired about the steps taken so far for
using fly-ash as a substitute for cement. In this connection, the
Secretary, Ministry of Works and Housing stated: “As we know,
Sir, ash of the coal does not have a standard specification. Some
coal has got a higher percentage of ash, while some other coa! will
have lower percentage of ash, The second is that the composition
of the ash is not uniform. Some are high-silica ash and some high-
aluminium ash. It will vary with the composition of the ash. So,
mixing of this ash with cement will have to be done under control-
led conditions, after testing it to find out what the composition of

the ash is. This is an operation which has to be done very care-
fully.

Secondly, fly-ash, as you know, is very light and transportation
of this particular item happens to be very difficult because it starts
flying all over the place (as its very name implies) if you put it

in an open wagon and by the time it reaches the other end you
will not get enough.
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I had made a study, when I was in the Industries Department,
as to how to utilise this fly-ash and the decision we took over there
(and which I followed up in this Ministry) is that the mixing of
fly-ash with cement should be at the fly-ash point rather than at
the cement making point. In other words, cement will have to be
transported to the vicinities of thermal power stations so that the
mixing can be done there. We have taken a decision to allot a plot
of land near a power station to a Cement Corporation so that it
can start this operation of mixing fly-ash with cement there.

So, this is one use of fly-ash and the difficulties attendent on
such use are as I have mentioned.

Again, if you want to make pozzolana cement, then cnly a cer-
tain percentage of fly-ash should be used, which is of the order of
20 to 25 per cent. depending un the nature of the fly-ash.

There are other uses also. but we have not progressed very far
with them. Some research work is taking place for using fly-ash
with gypsum and line to make building blocks which would be as
good as bricks or even better than bricks. If this particular experi-
ment is successful we can consume a lot of fly-ash in this way,
whereas the consumption of fly-ash for making pozzolana cement
would not be much. A larger quantity of fly-ash can he consumed
if this experiment gets off the stage and we are able {0 manufac-

ture building blocks.”

1.154. In regard to specifications and standards of fly-ash, a re-
presentative of the Ministry of Works & Housing stated . during
evidence: “There are only two contents which limit its use in cons-
truction: one is the carbon constituent and the other is the sulphur
costituent. The carbon content for using fly-ash for concrete re-
inforcements has to be limited to 6 per cent.while for rr‘xortar and
other plastering uses the carbon content limn'can be raised to~18
per cent. The sulphur content that we find in cogls.fr_om which
we get fly-ash is so low that it does not exceed the limit in the fly-

ash all over the country.”

1.155. The Committee drew attention to ?he.foll?wing observ?-
tions made by the National Buildings Organisation in one of their
publications, in regard to the use of fly-ash:—

“ in the second para of this clause that the
. l‘l‘:ix:l::; :fta!ti:'(}ash. as a by-product from burning of coal,
differs from plant to plant and even at the. same plant
from time to time depending upon the qu?hty of thﬁ
coal burnt and the efficiency of the bu.rnmg process.
We do not agree with this view. There is n> doubt that
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with the channge in quarry (supplying coal) has fly-ash
will differ but quality/chemical analysis of the fly-ash
will not differ considerably. N.B.O. has collected data
about fly-ash available at various power stations and
it has been found that even though different grades of
coal are used at different power stations, the chemical
analysis of most of fly-ash conform to the prescribed
standard i.e. 1S:3812 Specification for fly-ash.

As regards the loss in ignition i.e. per cent of unburnt carbon
content, it depends more upon the burning efficiency of the
power station and has nothing to do with the change of
coal'quarry.

Similarly, it has been stated in the same para that “moreover
fly-ash being much lighter than sand or cement, mixing
has to be carefully controlled to attain uniform strength
in concrete and to avoid weak pockets”., We feel that
mixing of fly-ash (even though it has low density) is not
a very serious problem. It can be done efficiently in a
concrete mixer. However, strict supervision will be re-
quired, while mixing fiv-ash. to avoid malpractices.”

“Indigenous fly-ashes for replacement of cement and for use
with lime as an almixture for concrete and as fine aggre-
gate for mortar and concrete have already bcen success-
fully tried out and greater attention is now being paid
to fully exploit the potentialities of Hy-ash as a construc-
tion material.”

1.156. While commenting on these observations the Secretary,
Ministry of Works & Housing stated during evidence: “ISI
did accept in 1967 as one of the alternative standards for the
use of fly-ash along with cement for building purposes. At that
point of time, cement was available for priority construction. After
that, as I tried to explain on the previous occasion, that the engi-
neers, particularly when they were entrusted with the job of public
building eonstruction—engineers by nature of their being conserva-
tive—at that point of time, they did not switch over to the use of
fly-ash with cement in building construction on a large scale. A
certain amount of housing work on experimental basis has been
done by CPWD and other public works departments where fly-ash
has been used along with cement for construction purposes and
some more is going to be used. Orders have been placed over the
last few months for the supply of port land cement which is a mix-
ture of port land cement and fly-ash. These orders have been
placed by CPWD for construction work in port and other areas. I



have been discussing this matter with my engineers of CPWD and
they have a few points to make. (1) Even though this was accept-
ed as one of the alternative standards by the ISI, there were other
alternatives also, particularly with the use of port land cement.
At that point of time, they did not think that they should switch
over from port land cement for RCC work, because cement was
partly available. Then this was a new thing for them and they did
not want to switch over for a public building with four-storeys.
Then there was a question of mixing ,that is, where it should be
mixed and to what extent it should be mixed.” “...... if the mixing
was allowed at the work site by the contractor or even under the
suprevision of the egnineer, a certain amount of malpractice was
likely to be there. Because the percentage that they mixed and the
type of things that would be mixed would be uncontrolled. So
there is a very strong view among the engineers, whether it is a
right view or wrong view, I am not in a position to comment, that
mixing should be done in such a manner that the contractors do not
have a hand in doing any further mixing. As you know, the con-
tractors have been mixing all sorts of things in the cement.”

1.1567. The Committee desired to be furnished with a detailed
note indicating the concrete steps so far taken to use fly-ash as a
substitute for cement and also the steps taken for marketing stand-
ard quality ash in ready usable form. The note furnished by the
Ministry of Works & Housing is reproduced below:—

“Steps taken to promote the use of fly-ash as a substitute for
cement.

(i) Information about the quality amnd quantity of fly-ash
produced at various thermal power stations in the
country was collected and the areas identified where
fly-ash can be utilized with economic benefits.

(ii) Seminars|get-togethers attended by construction agen-
cies, producers of fly-ash, research organisations build-
ers etc. were organised at Delhi and Madras for the
promotion of use of fly-ash in civil engineering cons-
truction and to sort out the technical and allied pro-
blems in the use of fly-ash.

Technical Notes on Fly-ash

(1) A technical note on ‘Use of fly-ash as an admixture for
concrete and mortar's was prepared and circulated
widely to PWDs, Housing Boards etc. The note gives
the advantages of using fiy-ash in concrete and mortar
and provides guidance for preparation of fly-ash con-
crete and mortars,.



(2) An information brief on ‘Adoption of Fly-ash in cons-

tn;cﬂon' highlighting the economy achieved by using
fiy-ash was prepared and widely circulated.

(iv) To promote the use of fiy-ash in concrete and mortar as
partial replacement of cement upto 20 percent, seven
experimental construction projects mentioned below,
spongored by various construction agencies like the Cen-
tral PWD, Military Engineers Service, Delhi Develop-
ment Authority and Tamil Nadu Housing Board have

been undertaken under the NBO's Experimental Housing
Scheme.

1)

@)

(3)

4

(5)

(6)

32 Staff Quarters at the Hindustan Housing Factory,
Delhi (Completed) —Cost of the project is Rs. 5,41,800'-.
The Project has been sponsored by the Hindustan
Housing Factory. Fly-ash has been used in concrete for

making precast RC components for the roofing!flooring
slabs, beams etc.

50 dwelling units for the low income group at Pankha
Road, New Delhi (completed) —Cost of the project is
Rs. 540,600, The Project has been sponsored by the
Delhi Development Authority. Fly-ash has been used
in the foundation concrete, floor base and nlastering.

8 type II double storeyed quarters at R.K Puram New
Delhi (4 type II quarters have been complered) —Cost
of the project is Rs. 67,800. The Project has been spon-
sored by the Central PWD. Fly-ash has been used in
lean concrete (1:5:10) for foundation and cement mor-
tars (1:3 and 1:6) for the masonary and plaster.

A single storeyed building at Kashmir House, New
Delhi (completed) —Cost of the project is Rs. 12.694,
The Project has been sponsored by the Army Headquar-
ters. Fly-ash has been used in cement concrete (1.2.4)
for preparing cellular units for the roof.

4 storeyed block of 18 type III quarters at Dhaula Kuan,
New Delhi (completed).—The cost of the project is
Rs. 3,890,500, The Project has been sponscred by the
Army Headquarters. Fly-ash has been used in cement
concrete for RC channel adopted for flooring!roofing
slabs.

A 2 storeyed building at the SER(C), Madras (com-
pleted) —Cost of the project is Rs. 2,50.151. The pro-
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ject has been sponsored by the Structural Engineering
Research Centre, Roorkee. Fly-ash was used n rein-
forced and pre-stressed concrete channel units for roof-
ingjflooring slabs and also in masonry mortar and
plaster.

(7) 144 middle income group flats adopting large panel pre-
fabrication in Madras (under construction) —Cost of
the project is Rs. 30,33.400. The Project has been spon-
sored by the Tamil Nadu Housing Board. Fly-ash will
be used in cement concrete for manufacturing prefabri-
cated panels for the walls of the building.

1.158. The Committee enquired whether any efforts had been
made to make use of Surkhi. A representative of the Ministry of
Works & Housing informed the Committee during evidence: “The
clay pozzolana which is manufactured Surkhi, and which is not pre-
pared by grinding bricks, is now being manufactured at two places
in the country according to the process developed by NBO. One
plant has been established in Jammu, which has gone into produc-
tion. The other is under erection in Calcutta.”

1.159. In reply to a question the representative of the Ministry
stated: “In our future constructions, we propose to make use of It.
In the past we have not done it. We are using lime along with
cement.”

1.160. The Committee were informed that the Indian Standards
have already laid down specifications for clay pozzalana (Surkhi).

1.161, The Committee desired to know whether any steps had
been taken by the Ministry to reduce the use of cement and steel
in the construction of buildings in the context of the shortage of
these commodities and their high prices. The Secretary, Ministry
of Works & Housing stated: “Sir, we have now prepared certain
new model laws, which we propose to make applicable to all types
of constructions. These would be applicable to CPWD also. The
use of cement in certain cases is going to be completely cut dowa.”

1.162. A representative of the Ministry of Works & Housing
stated during evidence: “Regarding the use of certain specifications
so as to eliminate the use of cement and steel, we had some joint
discussion.” In a note on the subject, the Ministry of Works & Hous-
ing have stated:

“The question of conserving scarce building materials was
considered in a meeting under the Chairmanship of Sec-



retfry, Ministry of Works and Housing on July 26, 1974
which the representatives of the Ministry of Railways
(Railway Board), Ministry of Defence, Ministry of Indus-
trial Development, Ministry of Communications, Depart-
ment of Steel, Planning Commission, Prime Minister's
Secretariat and the Ministry of Law were present. In
this meeting, the Director. National Buildirgs Organisa-
tion, explained that the issue of cement and steel for
construction of various types of buildings was at present
being made on a liberal scale and this could be reduced
if more economic specifications were followed. A Sub.
Committee consisting of the Engineer-in-Chief, Central
P.W.D,, and the representatives of the Ministry of Defence,
Railways, Communications and Law along with the Direc-
tor, National Buildings Organisation discussed the matter
and submitted draft specifications for buildings intended
to be used for the purpose of residence. The specifications
have been sent to the Chief Ministers of States and Lt.
Governor, Delhi for giving directions to the Local Bodies
to sanction plans on the condition that these specifications
would be followed.”

1.163. The Committee were informed during evidence that a regu-
lar committee consisting of various officials had been constituted
for advising alternatives for cement and steel. Asked about the
decisions arrived at by this committee so far and the action taken
by Government on the Committee’'s recommendations. the Ministry
of Works & Housing have in a note stated:

“The question of reduction in the cost of construction and
effecting economy in the use of cement and steel in public
buildings construction was considered in a meeting held
in the Planning Commission on May 10, 1974, when the
Minister of State for Works and Housing and officers of
this Ministry were present. It was decided that a Techni-
cal Committee should examine the present PWD Codes
and specifications with reference to the National Building
Code and make recommendations with a view to achiev-
ing economy and efficiency in public construction activity.
The Committee was accordingly set up by the Ministry
Vide Order No. N-16012!1/73-PS dated July 8, 1874 (copy
enclosed) with the Engineer-in-Chief, CP.W.D. as Chair-
man. The Committee was requested to submit its report
within six months. According to the indications given by



the Chairman of the Committee, the final report of the

Committee itself is likely to be submitted to Government
by the end of November, 1974.”

1.164. The Committee enquired about the steps taken to increase

;:xeic ;J:odt;czifon O'd. better quality bricks and for manufacture of hollow
ou mud. In a note on the subjects the Mini

& Housing have stated: — ’ sty of Works

“(i) NBO in collaboration with All India Bricks and Tiles

(1)

(iii)

Manufacturers Federation, Research Organisations and
LS.I. had organised Brick Forums at Lucknow and Banga-
Jore to acquaint the industry with the improved techni-
ques of production such as better methods of clay prepara-
tion, moulding handling, drying and firing of bricks, so
that better quality bricks could be produced.

NBO in collaboration with research institutions and in-
dustry had studied the working of the kilns and as a result
of knowledge gathered in the studies the improved kilns,
which require less coal and produce better quality bricks,
have been designed and installed at a few places. For
producing better shaped bricks simple machines, which
fit in the present manufacturing practice and which are
within the financial resources of the brick manufacturers
have been studied. Efforts are being made te introduce
such machines in the brick industry.

NBO has prepared feasibility reports for production of
bricks by mechanised means at various places for improv-
ing the quality and increasing production, and also super-
vised best evaluation of clays available at various places
by conducting factory trials by producting a few thousand
bricks from the clays available in some of the mechanised
brick plants. Due to efforts of NBO 7 mechanised brick
plants—3 at Madras and one each at Delhi, Calcutta,
Naharkatia (Assam) and Srinagar, have been established
in the country. One more is being established at Madras.
Plans for 3 plants—one each at Bombay, Chandigarh and
Calcutta are under finalisation. Mechanisation will en-
able production of good quality bricks from soils which
are not suitable for production of good quality bricks by
the present method and also enable utilisation of non-agri-
culture land which otherwise is not suitable for preduction
of bricks by the conventional methods. The requirement
of land for brick production will also be reduced to one
third by mechanisation
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(iv) Survey of clay deposits around Hyderabad, Bangalore,
Bombay and Delhi was carried out for locating suitable
clay deposits for production of bricks. It was observed
that by mechanisation good quality bricks having strength
over 100 Kg. per sq. m. could be produced from poor quality
soil available in Bombay, Banagiore and Hyrerabad. By
the present methods of production the bricks have only
a strength less than 30 Kg. per sq.cm. and hence the bricks
are not used for load bearing purposes for 3-4 storeyed
construction. With better quality bricks (strength having
100 Kg. per s.cm.) 4 storeyed buildings used 9” load bear-
ing walls could be constructed saving considerable quan-
tity of cement and steel as to RCC framed structures.”

1.165. As regards the steps taken to increase the production of

high strength deformed bars, the Ministry of Works & Housing have
stated:

“The National Buildings Organisation was associated with the
Technical Groups meetings organised by the Ministry of
Steel for economy in the use of steel in Civil Engineering
Construction. Due to the efforts of National Buildings
Organisation the capacity of the re-roller mills for pro-
duction of high strength deformed bars has increased
from 7 lakhs tonnes (1970-71) to 1.16 million ‘tonnes
(1973-74). The present production of deformed bars is
3.9 lakh tonnes (1973-74) as against 125 Ilakh tonnes
(1970-71). The production is much below the capacity

because of non-supply of enough tested billets for produe-
tion.

1.166. The Committee desired to know whether any efforts had
been made to increase the use of waffle shells for roofs and floors.

In this connection, the Ministry of Works and Housing have in a
note stated: —

“Efforts have been made to promote the use of waffie shells
for roofing|flooring to experimental construction projects
as mentioned below under the National Buildings Organi-
sation’s Experimental Housing Scheme.

(i) Construction of 144 middle income group flats in h'fadras
adoption panel gype-fabrication (under construction)

Cost of project is Rs. 30,33,400|-. The project, has been
sponsored by the Tamil Nadu Housing Board,



(ii) Construction of an officecum-laboratory buildi at
Madras for the ISI (under comstruction). i
Cost of the project is Rs. 451,500!-. The project has
been sponsored by the Indian Standards Institution,
New Delhi.”

1.167. The Committee have boen informed that research is under-
taken by the Central Building Research Institute, Roorkee, and the
Structural Engineering Research Centre, Madras in building mater-
ials, structures, etc. The National Buildings Organisation dissemi-
nates the results of research. As a result of research it has been
suggested that fly ash which has binding properties, can be used as
replacement of cement to the extent of twenty per cent in mortars
and concrete, improving the properties and reducing the cost.

1.168 By use of proper quality bricks, single brick thick walls
can bhe adepted for four-storeyed residential buildings instead of
R.C.C. framed structures. resulting in saving of cost and materials
which are greatly in short supply. The Committee suggest that a
conference of engineers representing Public Works Department,
Public Undertakings, the Railway Ministry and the Municipalities
may be convened for the purpose of acceptance of this specification
at the earliest. The specification should be made applicable to all
Government and non-Government constructions throughout the
country to relicve the acute shortage of housing. The Municipal
bodies should also follow this specification. The action taken by the
Department in this regard should be intimated to the Committee and
also rcflected in the Annual Reports of the Ministry.

1.169. Use of high strength deformed bars—which material how-
ever is at present in short supply. results in saving of 30 per cent in
steel consumption and 10 per cent in cost of construction. Use of
waffle shells for roofs and floors results in savings in steel upto 30
per cent depending on the size and shape of the buildings. The
possibility of the use of these materials in building construction should
be explored.

1.170. The Committee regret that the Department did not take
any significant steps to implement the recommendations of National
Building Organisation for the use of fly-ash instead of cement in
the construction of residentin]l quarters. So far only seven experi-
mental construction projects sponsored by various construction
agencies like the CPWD, MES, DDA and Tamil Nadu Housing Board
have been undertaken under the NBO's Experimental Housing
Scheme in which use of flyash in concrete and mortar as partial re-
placement of cemeny upto 20 per cent has been recommended. The
Committee have also been informed that some research work is
taking place for using fly-ash with gypsum and lime to make build-
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ing blocks which wounld be as geod as bricks or even better than
bricks. The Committee would like that the results of research should
be publicised and specificationg laid down for use of fly-ash along
with cement for building comstructions,

L171. The Committee note that the question of conserving scarce
building materials was considered at a meeting under the Chairman-
ship of Secretary, Ministry of Works and Housing on 26th July, 1974.
At this meeting the Director, NBO, explained that the use of cement
and steel for comstruction of various types of buildings could be
reduced if ore economic specifications were followed. A Sub-Com-
mittee submitted craft specifications for buildings intended to be
used for the purpose of residence. The Committee would like that
the specifications should be finalised expeditiously and released for
adoption by the construction authorities. The Committee would also
like to be informed about the findings of the Technical Committee
which was set up by the Ministry on 8th July 1974, for examining the
present PWD Codes and specification with reference to the National
Building Code and for making recommendations to achieve economy
and efficiency in public construction activity.

New DELH1; JYOTIRMOY BOSU.
April 28, 1975. Chairman, PAC,
Vaisakha 3. 1897(S).
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VII. From 2250 421 334 -3 421 32 7700 424 0 -8
& above (Bxcept those 5 79 5 33 77
eligible for Type VIII)
VIIL. Officers of the status of
Seccretary . . .. 112 101 90°2 112 oX 8800 147 136 92§
Total . 97,134 40,142 41°3 97134 41,269 42:4%8 99,828 41,337 41°8
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APPENDIX D
(Ses Para 1.66)

Siatemens showing chronological bachgrourd of the in eligibility Rule for Governmen:
Accommadation of Government Servants ouwisng houses at 1A station of their gosisng

Period # Conditions spplicable
Prior to 1-2-1950 Government servants (wnisg hcuses st the staticn of

their posting were eligible for Government accom-
modation on payment «f roimal rent.

From 1-2-50 to 23-12-55§ Officers who cwned hcuses in Delhi o New  Delhi
whether in iheir (wn names or in the names of their
wives or children, were rot eligible for allovmert cf
residemocs, except in the following cases . —

(i) Such a house had been requisiticred  cr takd
on jeasce by Government, or

(ii) It was proved to the satisfaction of the Esate
Officer that such @ house was given cut on lease by the
officer before being posted to New Delhi or Delhi
and that he was unable, for ressons beyord his
control, to obtain vacant possession of the house.

From 24-12-5510 14-5-63 An officer owning a house in full or in part, whether
in his own name or in the name of any otl{aer person
of, s house in Delhi or New Delhi located within
six miles of the place of his duty and in which he
could, in the opinion of the Central Goverrment,
reside consistently with his cfficial position or «wning
houses in the name of his wife or any dependent
child or whose father, mother or sny other deperndent
relation owns a house located within six miles of the
place of his duty and where the officer could resi’e
with his offici sition without undue incon-~
venience either to himself of to the owne! thereof,
was not cligible for allotment of Goverrmurt  ac-

commodaticn.

(ii) A government servant acquintg a house whije oc-
cuping Government accommaodation was required to
communicate tte fact to the Estate cfficer, the
allotment made was cancelled ard the cfficer was
required to vacate the accommcdation forthwith.

(iii) Central Government could realjot the Gevern-
ment accommoedation to an «fficer or cculd allcw
retention of accommedation if :

() the house owned by him, hir wife, any dependent
child or by his fatl-er, mother or any othet deper.dent
relation had been requisitiored by Goverrment. or

(b) it was proved to the satisfacticn of the Central
Government that such Fcuse wis given on  lease,
before his posting to DethiNew Dejhi or before the
requisition of such house by the cfficer concerned,
his wife, any dependent child or by his father, mother
or other dependent relation or before 24-12-1955
or with the express approval of the Govt. of India
and the Government was satisfied that it was
not possible for the lessor, for reasons beyond his
control, to obtain vacant possession of the hcuse:

(iv) Where any Government accommedaticn  had
been allotted or realiotted 1o sn cfficer uncer item

- 02



From 15-5-63 10 14-7-A ¢

Frcm 20-7-64 10 13-1-66
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(1if) above, the officer was lisble to pay standard
gent under F.R.45-B or standard rent under
F.R. 45-A phus 33 1 3 ¢, thereof or pooled, standard
rent under F.R. 45-A phin 33 1739, thereof,
whichever was the highest till such time us he was
unable to obtain vacant possessicn of the hcuse.

(v) Where the Government was satisfied the sincere
efforts were not being made to cbwin the vaant
possesticn of the house. the Govermmer! could
cancel the allotment and tforce the allottee to vacste
the Government  Accommedation forthwith  or
charge rent for Government sccommudaticn urder
Government of India’s decisicnn No. 2 bekw F.R.
45-B or twice the standard rent under F.R. 45-A
or twice the pooled standard rent under F.R. 45-A
or 154, of the emcluments, whichcver was the highest.

(vi) The sllotment of sn cfficerto whom provisions
of Rule 3 above applied and in whose case the house
was let out after 34-13-1955 and before 2g-4-57. the
house was required to he cancelled with eficet from
the dates specified in the order of cancellaticn. 1t
was open to Governmert to allot or reallct  Gov-
ernment accommodation to such an Cflicer on pay-
ment of rent as specified under item (v) above.

(i) No officer was cligible for allotment of government
sccommodation or, if he was already in occupation
of such accommodation to its c~ntinuation if:

He owned a house or acquired a house since the allot-
ment of government accommaodation in full or part
in his own name or in the name of any other person
located within six miles of the place of his duty
an! his wife, Jependent chil!, father, mother, ctc.
as stated in (iii>—(a), (b) above.

(i) Government could allot or reallt Government
accommaodation to an officer if

(a) the house owned by him, his wife, dependent
child or by his father, mother or any other dependent
relation had been requisiioned by the Government,
or

/by if it was proved to the satisfaction of the Govern-
ment that such house was given out on lease, before
the posting of the Officer to Delhi or before  the
acquisition of such house by him, his wife, etc.
or before 24-13-55 or with the e¢xpress approval of
the Government of India and Govt. was satisficd
that it was not possible for the lessor for reason
bevond his control to obtain vacant possession of
the house,

(iii) The rent was to be charged as mentioned in  item
(iv) & (v) at page 2.

(i) The atove rule was modified by revising the de
finition of the house the distance which instead of
six miles, was changed to 16 kilometres, from the
place of duty of the officer by the shortest route and
by changing the definition of family, restricting it
to his wife or husband, as the casc may be, or de-
pendent child.
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(ii; On acquiring & house, the Govt. servant was re-
quuote cither to surrender the Govt,  sccommodation
or pay the rent under F.R. 45-B or pooicd standard
remt undet F.R.-45-A, whi et was higher.

(iti} The provnszon was not applicable in the following
cases or if the officer was occupying Gove.nment
sccommodation, he could be allowed to retain under
F.R.-45-A in the following cases :—

(a) Where the housc became vested in a trust crested
by the officer atter vobtaining the permission of

Government under the Conduct Rules;

(b, Where the house belonged to the officer as a
member of a Hindu undivided family and where
the Director of Estates was satisfied that the partiton
of the house by means and bounds was not feasible
to make it fit as an independent residence ;

fc) If the plinth arca of the house was less than one-
third of the plinth area of the house 1o which the
officer was cligible.

From 13-1-66 to 30-4-66 (3} Government servants owning houses at  the station
of posting were made cligible for allorment fretentivn
on payment of rent under F.R.-45-B or the pooled
standard rent under F.R.-35-A, whichever was
higher.,

(ii) The rule was not applicable 1o such Government
servants as fulfilled the conditicns mentioned
under (a), (b) and (c) of item (iii* above.

From 1.5-66 to-date. Government servants owning houses were treated at par
with those who do not own houses and are required
to pay normal rent.



ATPENDIX II

(See para 1.66)
Note on the eligibility rule

As is clear from the information given in Appendix II to the ex-
planatory-note for this item, not much change in the policy took
place from 1st February 1850 to 12th January, 1966. During this
period, the rules have slightly been modified to change the definition
of the family of the Government servant or the definition of the
house or its distance from the place of duty, etc. This was
done mainly for streamlining the rules in order to plug the loop-
holes which came to notice while operating the rules,

2. Government servants owning houses at the station of their
posting were not eligible for allotment of general pool accommoda-
tion till 12th January, 1966. The position was reviewed in 1965 as
the Ministrv of Defence did not implement the decision of the
Cabinet in so far as Defence Service officers were concerned and
pointed out that the provision of accommodation to them was a
condition of service. The other Ministries also represented that the
rule of ineligibility could not be enforced in the case of certain
essential categories of staff who were required to reside within the
office premises in public interest, Many of the Government servants
who were declared ineligible for Government accommodation on the
ground that they owned houses representeq that there was an in-
vidious distinction between those who were in occupation of Govern-
ment accommodation prior to 20th July 1964 when the new rule was
notified and those who had not been allotted Government accommo-
dation till that date, The former category of officers could retain
Government accommodation under F, R—45-B while the latter were
ineligible. Futher according to rent control law, a house owner can-

not easily evict his tenant and the process of eviction takes several
years.

3. The main considerations which weighed with the Government
in declaring those owning houses at the station of their posting as
ineligible for Government accommodation were:—

(i) Those who own a house either in their own name or in the
name of their dependents, whether in whole or in part,
should live in those houses so that Government residences
could be made available to other officers who do not have
a hous of their own.
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(ii) Provision of Government accommodation for residential
purposes is an amenity and not an essential condition of
service. In the prevailing shortage of Government accom-
modation, those who do not have a house of their own
deserve preferential treatment over those who own a
house.

(iii) The house owners are realising handsome rents for their
own buildings and as such they have less claim on Govern-
ment accommodation which are given at concessional rates
of rent.

4. It was felt that the above mentioned considerations were
counterbalanced by the argumentg given below in support of the
view that Guvernment servants swning houses should be treated as
eligible for Governmen! accommodation, the Government took a
major policy decision in 1965 to revise the policy by declaring Gov-
ernment scrvants owning houses at the station of their posting as
eligible for allotment of Government accammodation on payment of
rent under F.R.-45-B:—

(i) In the case of service officers, as pointed out by the Minis-
try of Defence, il is a part of their terms and conditions
of service that they should be provided with accommnda-
tion by Government on payment prescribed rent. The
position in respect of civilian officers is not identical but
in principle it is the same. Although the provision of a
house at a rent not exceeding 10 per cent of emoluments
is not a part of the terms and conditions of service of a
civil officer, it has come by tradition to be taken as per-
quisite and amenity of service. In their case also, taking
away this amenity operators as a distinct withdrawal of
what must officials have come to accept as a part of their
terms and conditions of service and has caused consider-
able disappointment and discontentment;

(il) The present policy has the effect of discriminating against
those Government servants who invest in residential ac-
commodation vis-a-vis those who invest in other ways, as
for example purchase of shares. Investment in a house is
a laudable and legitimate investment and no odium or
handicap should be attached to those Government servants
who put their investments in housing;

(ili) A Government servant who owns a house, pays land dues
and municipal taxes as well as income-tax at slab rates
above the income from his salary, leaving a net income



(iv)

)

(vi)

(vii)

(viii)

n

after payment of loans and interest of a very moderate
figure. In several cases where the houses are old or small
the rent realised by the owners is very small; '
Almost all Government servants owning houses have con-
structed these by obtaining loans and advances. It would
be impossible for them to repay these heavy loans were
they to be compelled to live in them themselves. In fact,
a number of them have. sirfice the house owning rule was
brought into effect, postponed construction or have signi-
fied their intent to sell off the residential houses already
built or inherited by them.

Construction of private houses by Government servants
ought to be encouraged in view of the great dearth of resi-
dential accommodation throughout the country. Govern-
ment have themselves introduced a number of schemes
offering inducements for such construction. If Govern-
ment servants find themselves economically at a disad-
vantage by being decluwred ineligible for Government ac-
commodation for reasons of owning private houses or
higher rents are tharged for government accommodation
alloted to them, private construction of houses by Govern-
ment servants is bound to receive a setback. The exist-
ing rule operates as a great damper to house building
activity on the part of Government servants;

Revisions of salaries of Government servants have not
kept pace with the rising cost of living and increased taxa.
tion. It, therefore, entails particular hardship on Govern-
ment servants owning houses to deprive them of the allot-
ment of Government residences or require them to pay
higher rents if they continue to live in them;

Out of the allottees of the 36,000 or so units of Govern-
ment accommodation in Delhi (in 1965-66) under the
administrative control of the Ministry of Works and
Housing, there are only about 350 house owning cases. The
administrative effort involved in screening them and in
determining the suitability of accommodation in indivi-
dual cases is considerable and not commensurate with the
results to be expected; and

Government servants owning houses are driven to resort
to various means to obtain exemption from the house
owning rule. It is not in the interests of gond edministra-~
tion that Govvernment servants should be placed in a
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position in which they are forced under a sense of in-
justice and discontentment to seek ways and means of
circumventing the rules on the excuse or another.

5. In view of the considerations mentioned above, it was sub-
sequently decided in May, 1966, that the Government servants own-
ing houses be treated at par with those who did not own houses or
own houses in place other than the station of posting, and be charged
rent for Government accommodation at normal rates.



Para No.

Summary of main conclusnm-s recommendations

S. No. Mlmstr\ Departmem
concerned
I 2 3
1 1.27 Minv. of Works &
Housing
2 1.28 —do—

APPENDIX IV

( vndusmm rccnmmendatmm

4

The Commmce note ‘that the total number of units/residences
in the General Pool as on 31st December, 1973 was only 49223 as
against the dem=nd for 1.63,725 units/residences, i.e. the percentage
of satisfaction was to the extent of 30.1 per cent. While the per-
centage of satisfaction for Delhi was 41 per cent, for Bombay, Cal-
cutta and Madras the percentage of satisfaction was as low asg 10.9,
96 and 7.8 respectively. The »~t addition to the General *Pool
during the Fourth Plan period was 2879 quarters i.e. a yearly addi-
tion of only 576. The Secretary. Department of Works and Housing
has informed the Committee uring evidence that the major bottle-
necks in the construction of additional quarters in the General Pool
during the last two vears, fe 1972-73 and 1973-74 were financial
stringency and scarcity in the supplv of cement, steel and other
building materials.

The Committee are constrained to observe that the performance
of the Department of Works and Housing in the matter of construction
of residential units for the Government servants ig anything but
satisfactory. It cannot be denied that there is a crying demand for
accommodation from low-paid Government employees those entitled
to t}pes I to III quarters These categones constitute the largest
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1.29

W. and H.

number of Government emplovees, But strangely enough in Delhi
itself, only 40.0 per cent of these emplovees have been provided with
accommodation. The total allocation of funds for the construction of
new quarters for Central Government employees during the Fourth
Plan period in Deihi. Bombay, and Madras was Rupees 1048.08
lakhs. 341.50 lakhs. ang 200.50 lakhs. respectively. For Calcutta
the allocation was as low as Rs. 83.44 lakhs. The glaring disparity
between the four major cities should not be allowed to continue.
Considering the present over-all shortages with reference to total
demands, the allocations are disappointingly low. The Committee
expect that allocations during the Fifth Five Year Plan period will
be suitably enhanced so as to provide increased percentage of satis-

faction, specially for Types I to 1I which are meant for.low paid
employees. .

The Committee note that the Department have undertaken &

programme of demolition of quarters in areas such as Minto Road,
DIZ Areas in New Delhi for construction of new colonies in accotd-
ance with the Master Plan. It has also been stated that the demoli-
tion of the existing quarters is done only when they come
in the way of development of colonies or reconstruction of
new quarters after their demolition. The Secretary, Depart-
ment of Works and Housing, has informed the Committee
during evidence that normally the work (of construction) starts
soon after demolition but certain hurdles come up which delay
the work. He has also informed the Committee: “I do not feel very
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happy about it and I have been conducting some studies.” The Com-
mittee would like that the formalities regarding the acquisition of
sites, procurement of building materials, preparation of lay-out plans,
etc, should be completed well in advance and there should be proper
synchronisation of demolition and construction works. The Com-
mittee would like the Department to conduct detailed studies in re~
gard to the delays in the demolition of houses and construction of
new ones in their plares so as to take remedial measures. Care
should also be taken to see that demolition of quarters should not
be resorted to unless they are unsafe.

The Committee have noteq the present variations in providing
Government accommodation in Delhi and other places. The Com-
mittee desire that a phased programme for the construction of resi-
dential quarters for Government employees at various regional sta-
tions should be drawn up and implemented.

The Committee are surpised 1o find that as many as 3,016 em-
ployees who were entitled to Type II accommodation have not been
provided with quarters despite their putting in as long as 20 years
of service. There are 815 more Government employees who have
rendered service for even more than 20 years and are without Gov-
ernment accommodation. Similarly in regard to Type III quarters,
as many as 352 persons who have rendered service for more than 22
years and upto 24 years, are without accommodation. In regard
to Type IV accommodation, there 2re as many as 1670 employees
who have put in more than 24 years and upto 30 years of service but
have not got Government accommodation. There may be a good
number of Government employees who could not get accommoda-
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tion during their entihe period of service. This indeed is a most un-
satisfactory position. The Committee are not satisfiedq with the
laconic reply given by the Secretary, Department of Works and
Housing that proliferation in the lower categories has been a little
too rapid. The Committee fail to understand why the Department of
Works and Housing did not consider it necessary to provide accom-
modation to low paid Government employees who have not been
provided accommodation for more than 20 vears or so. It was for the
Department to take up the matter of providing finances for construce-
tion of quarters with the Ministry of Finance or with the Planning
Commission so that the percentage of satisfaction of the above cate-
gories could have shown some positive improvement. If there is
shortage of fund the Government should consider to borrow money
from institutions like L.1.C.. etc. High priority should be given to
provide Government accommeodation to low paid employees as best
as possible,

The Committee see no justification for having an exclusive
‘Tenure Pool' accommodation only for the All India Services Officers
who came to the Central Secretariat on deputation from the States
for prescribed tenures. The argument of the Ministry for not
extending the tenure pool accommodation to officers of other Cen-
tral Services is not acceptable to the Committee. Though some of
the Central Services Officers may be retained in Delhi itself on the
completion of their tenure in the Central Secretariat the Ministry
cannot oversimplify this issue by such a generalisation. The Com-
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mittee understand that not all the officers of the Central Services on
deputation to the Secretariat or posted to other Central Government
offices for a certain period are posted in Delhi on completion of their
tenure and that, in fact, a large percentage of such officers are
transferred out of Delhi. Considering the fact that officers will have
to wait a long time for allotment of accommodation from the regular
pool and that, in the process, many of them do not get allotment
during their tenure in Delhi, the Committee recommend that the
officers of the Central Services also should be eligible for the allot:
ment of Tenure Pool accommodation and no distinction should be
made in this regard between two classes of officers.

The Committee have been informed that the Committee of Secre-
taries have already considered the question of extending this con-
cession to other Central Services Officers who are required to be
posted to Delhi for a fixed tenure, and that the magnitude of this
problem is being assessed in the first instance, in consultation with
various Ministries and Departments. The Committee desire that
this should be examined expeditiously and the concession extended
in the least possible time, so that there is no discrimination in the
matter of allotment of accommodation from the Tenure Pool.

According to the information furnished by Audit, 11,131 persons
were in occupation of next below type of quarters as in December
1972, the largest number being in Type I1I (4,967), followed by
Type V (2,127) and Type IV (1,848). 2090 more persons were stay-
ing in quarters of types lower than the next below type. The
Committee fail to appreciate the rationale of the decision of the
Department that the officers who were satisfied with the lower
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types of accommodation and have not applied for their entitled
types or when they did not want to move to their entitled types,
should not be compelled to move to accommodation of their entitled
types, are to pay rent of entitled accommodations, when offered,
even if they continued in the lower type of accommordation. As a
result of the intransigence on the part of officers to refuse to accept
quarters of their entitled types when offered and to continue in
lower types of accommodation, a large number of prospective
employees are deprived of allotment to entitled classes. The Com-
mittee would like that the desirability of continuing this rule should

be examined on a priority basis so as to remove the existing
anomally.

The Committee note that there are already rules in force in
respect of sharing of accommodation allotted to Government
servants. Under S.R. 317-B-an allottee of the general pool accom~
modation can share his residence with Central Government emplo-~
yees, staff of semi-government organisations, staff of public under-
takings, retired Government servants, etc. No permission is
required to be taken for sharing such accommodation but the parti-
culars of sharers are required to be sent to the Directorate of Estates
within two months from the commencement of the date of sharing.
The Committee note that under Rule SR 317(b). 21, Government
can take action against any person who sublets his accommodation
at rates which are considered excessive by the Directorate of Estates
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or utilises any portion of his residence for other than the purpose
for which it is meant. The Committee have been informed that
during 1973-74, there were as many as 74 instances where, due to
unauthorised sub-letting, allotments of individuals were cancelled
and there were also 67 cases where Government officers were debar-
red from sharing Government accommodation for a specified period.
The Committee note that such cases are indeed very few.

The Committee are surprised that 4,646 Government servants
who have constructed their own houses in New Delhi either with
or without Government loans have been allotted Government quar-
ters of various types upto 17th December, 1972. It is astonishing
that the Government policy in this regard is vascillating. Prior to
1950 there was no restriction to such allotment. In 1950 restriction
was first introduced and such Government servants who had houses
at the station of their posting were declared ineligible. In 1962,
there was another change and by virtue of that Government servants
having their own houses became eligible for Government quarters
but they had to pay higher rents for the same. In 1966, that res-
triction was withdrawn and it was decided that there should be no
distinction between Government servants possessing houses in the
station of posting and those not possessing houses. In this connec-
tion, the Committee note that in reply to a parliamentary question
on the 20th August, 1973, it was stated that Government was review-
ing the present policy of allowing those Central Government emplo-
vees to retain Government quarters who have constructed their
own houses or purchased ready built flats from the Delhi Develop-
ment Authority with the advances granted by Government. The
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since the Government reply was given no final decision has yet been
taken by the Department in this matter. All that the Committee
have been informed is that “a note is likely to be ready in consul-
tation with the Ministry of Finance in about a month’s time™ for the
consideration of the Cabinet. The Committee have not yet been
informed as to what decision has been taken by the Cabinet in the
matter. The Committee would like the Government to examine the
matter in depth keeping in view the imperative necessity of pro-
viding accommodation to those Government servants who have
neither their own houses in Delhi nor have been provided with any
Government accommodation so far from the G :neral Pool.

The Committee are surprised that the number of out-of-turn
allotment has registered a sharp increase. In 1970, 625 such ad hoc
allotments were made whereas in 1973 the number has swelled to
918. It has been admitted by the Secretary of the Department that
the situation was worse in 1973. The Committee note that all cases
of out-of-turn allotment are referred to a Committee presided over
by the Joint Secretary who scrutinises and puts up the cases to the
Minister himself. The Committee do not consider this procedure
to be adequate. They would like that all cases of out-of-turn
allotment made on medical grounds or special grounds should be
scrutinised by a committee of Joint Secretaries representing the
Ministries| Departments of Personnel Health, Finance and Works
and Housing. The unanimous recommendations of this Committee
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should be put up to the Minister of Works and Housing for his
orders. The Committee would also like that the guidelines for the
allotment of quarters on medical o: special grounds should be made
known to the Government employees. The number of out-of-turn
allotments made under each category during a year should be pub-
lished in the Annual Reports of the Ministry of Works and Housing.

The Committee find that while calculating the standard licence
fee of Government accommodation, under F.R. 45-A. II. the cost of
land and expenditure on its preparation are not taken into consi-
deration. Consequently the real cost of the Government accommo-
dation is not reflected. Since land has a very high value in most
of the major cities in the country, the Committee feel that the cost
of land and the expenditure on its prepa:ation should rightly be
taken into account for the calculation of standard rent. The Com-
mittee desire that this should be examined immediately and the
rules in force in this regard amended appropriately.

The Committee are also distressed to note from the sample study
conducted by Audit that the average rate of return on capital for
all types of Government residences in Delhi was only about 3 per
cent in 1971-72. 1t is also significant from the study that the rates
of return are the highest for residences of types II (meant for low
paid employees) and IV which was respectively 3.43 per cent and
4.19 per cent in 1971-72 and are the lowest for type III, VI and VIL
While the Committee can appreciate the low retum of 2.33 per cent
in respect of type IlI residences: the Committee can see no justifica-
tion for the low return of 2.46 per cent and 2.29 per cent respectively
in the case of type VI and type VII residences (for highly paid
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officers). It is an admitted fact that better facilities are provided
in the higher type of quarters and the unit cost of construction
of types VI and VII residences is also much higher than the lower
tvpes. As such, the return on these residences should be adequate
enough to absorb the higher cost of construction. The Committee
desire that the reasons for the lower return on the capital cost of
higher type of residences should be investigated into immediately
and it should be ensured that the retu:n from better type residences
is improved. This examination should be completed expeditiously
and the action taken on the basis of the examination reported to the
Committee within three months.

The Committee observe that the pooling of different types of
accommodation for the calculation of rent has also resulted in dis-
parities, particularly among the lower paid categories of employees.
For instance, the Committee are unable to appreciate the logic of
pooling quarters of types II III and IV. Since better specification
was adopted for the construction of type IV quarters than in type
I1 quarters, the unit cost of construction of the higher type of quar-
ter (type IV) is more than that of the lower type (type II). Con-
sequently  the inclusion of type IV quarters with type II quarters
in the same group results in the transfer of a part of the higher unit
cost of construction of the higher type of quarters to the lower type
of quarters. It would appear that this is not a sound and equitable
method of determining the licence fee. Even though F.R. 45-A
IV-C (i) provides for the grouping of residences for the purpose of
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calculation of licence fee, the Committee feel that it is necessary to
calculate the unit rate for each type of accommodation separately
instead of different categories of residences. In the opinion of the
Committee this would be a more realistic method of calculating the
unit rate,

The Committee are also surprised to find from the sample study
conducted by Audit to ascertain what percentage of the emoluments
was actually being paid as rent by allottees of types V to VIII resi-
dences that 66 2'3 per cent of the officers occupying type VII quar-
ters, covered by the sample survey, were only paying rent above 5
per cent and upto 6 per cent of their pay. Similarly more than 50
per cent of the officers in occupation of type VI quarters pay rent
only upto 7 per cent of their paye In some cases, the Committee
find that the amount paid as rent is only 4 per cent or less. In
respect of officers of the All India Services officers also only about
31.25 per cent of the officers covered by the study pay rent above
7 per cent and upto ten per cent of their pay. What is more dis-
t-essing to the Committee is the fact revealed by the sample study
that about 50 per cent of the government servants occupying govern-
ment residences of types V, VI and VII pay, as rent, a percentage
of their emoluments which is less than that of those occupying
Type I residences which are mostly occupied by class IV employees.
That such a situation should prevail would indicate that the present
method of recovering rent for Government quarters is heavily
weighted in favour of those in the higher income brackets. This, in
the opinion of the Committee, is a most unsatisfactory state of
affairs.
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The Committee see no reason why the basis of recovery of rent
should not be changed to ensure that the recovery of rent corres-
ponds to the percentage of his salary a government servant is
expected to pay as rent. The Committee note that a similar recom-
mendation had been marde by the Cabinet Committee on Accomoda-
tion in 1968 and it is extremely distressing that this suggestion is
being complied with only in the case of lower type of accommoda-
tion and no positive steps have been taken by the Ministry to imple-
ment this recommendation in the case of residences of types VI to
VIII. This would only strengthen further the apprehension of the
Committee that the Ministry of Works and Housing is only inter-
ested in safeguarding the interests of the better paid officers.

Even though it has been expected that in the case of residences
of types VI to VIII, where the recovery falls short of 10 per cent
of the emolutions of the allottees. the target of 10 per cent would
be reached with the subsequent upward quinquennial revision of
licence fees, the Committee find that no proper study even has been
conducted by the Ministry to see after how many quinquennial
revisions, Government servants would have to pay 10 percent of
their emoluments toward licence fees. Therefore, the Committee
must necessarily recommend that officers occupying accommodation
of the type to which they are entitled to should be made to pay 10
per cent of their emoluments as rent irrespective of the fact whether
the standard rent works out lower. In respect of officers occupying
a lower tvpe of accommodation, however, the rent may continue to
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be recovered on the basis of the standard rent or 10 per cent of the
emoluments, whichever is lower till they are offered entitled accom-
modations. In this context, the Committee consider it pertinent to
mention that in the payment of House Rent allowance to employees
not in occupation of Government accommodation, only the rent paid
in excess of 10 per cent of the emoluments is reimbursed subject to
prescribed ceilings which vary according to the class of cities. The
Committee, therefore, find no justification for the differential treat-
ment between employees allotted government accommodation and
those who have to fend for themselves, in the context of the present
hard times and rising prices. The Committee desire that the recom-
mendation should be given effect to immediately and a report sub-
mitted to the Committee within three months. The oufcome should
be reflected in the Annual Report of the Ministry.

The Committee note that the actual expenditure on maintenance
and special repairs has been more in respect of quarters in Types
V to VIII than in respect of quarters in types II to IV which were
occupied by employees in lower salary ranges. The Committee are
not convinced with the argument advanced by the Ministry that
“although the permissible percentage fixed for maintenance and
special repairs varies with the age of the building. the fact is that
these percentages have been laid down as limits for general guid-
ance, but in actual practice some variation takes place.” The Com-
mittee would like that the expenditure on maintenance and special
repairs to houses should be made on fixed norms and not at the
behest of the individual accupants of the houses.
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The Committee note that between 1988-69 to 1972-73, the expen-
diture on additions and alterations to 182 type VIII residences was
Rs. 13.52 lakhs against Rs. 9.72 lakhs spent on 25406 residences in
tvpes II to IV. The Committee are surprised at the disparities in
so far as the expenditure on additions!alterations to residences is
concerned. The Committee would like the Government to examine
whethe: costs for all alterations and additions in type VIII quarters
should not be borne by the occupants themselves as mere augmen-
tation of the rent due to such alterations is not enough. The Com-
mittee would also like the Government to see that uniform facilities
and amenities are provided to all houses in the same group in so
far as lower tvpes of accommodation are concerned.

The Committee note that accoridng to the findings conducted by
C.P.W.D., the revised economic licence fees under the 1969 formula
in respect of shops in different Government markets would be much
higher in some cases even 10 times. The Committee also note that
the question whether the 1969 formula would need any review for
the fixation of licence fee has been under consideration in consulta-
tion with the Ministry of Finance. The Committee regret to note
that so far no positive action has been tiken to revise the licence
fee which was fixed in 1964 although the question of revising the
rent in the market was mooted out as far back as 1969. The Com-
mittee desire that steps should be taken for the upward revision of
the licence fees in the markets as early as possible.
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The Committee have been informed that during the last five
years, i.e. from 1969 to 1973, 625 shops had changed hands and that
the licence fees of shops which have changed hands have been
revised at the time of changeover except in certain specified cases.
The Committee would like the Government to examine whether any
legal action can be taken to evict those occupants who were not the
original allottees or compel them to execute proper lease deeds pro-
viding for increase in licence fees.

The Committee are surprised to note that a sum of Rs. 15.43 lakhs
was due as arrears of rent of markets as on 31-3-74. The Committee
are unhappy that though the Ministry “do agree that the arrears
have been very heavy ' the steps taken by the Ministry for liquida-
tion of the arrears have been utterly inadequate. Since realisation
of arrears of rent from the various shopping centres has not been
very significant in spite of the extension of time given to the owners
from time to time, the Committee would like the Government to
take penal action under the Public Premises (Eviction of Unautho-
rised Occupants) Act, 1971, against all the occupants of Government
shops who have failed to make payment of the licence fees for more
than six months and responsibility should be fixed for appropriate
action against the officials who were responsible for such a high
accumulation of arrears.

The Committee have been informed that research is undertaken
by the Central Building Research Institute, Roorkee, and the Struc-
tural Engineering Research Centre Madras in Building materials,
structures, etc. The National Buildings O-ganisation disseminates
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the results of research. As a result of research it has been suggest-
ed that fly ash which has binding properties, can be used as replace-
ment of cement to the extent of twenty per cent in mortars and
concrete, improving the properties and reducing the cost.

By use of proper quality bricks, single brick thick walls can be
adopted for four-storeyed residential buildings instead of R.C.C.
framed structures, resulting in saving of cost and materials which
are greatly in short supply. The Committee suggest that a confer-
ence of engineers representing Public Works Department, Public
Undertakings, the Railway Ministry and the Municipalities may be
convened for the purpose of acceptance of this specification at the
earliest. The specification should be made applicable to all Govern-
ment and non-Government constructions throughout the country to
relieve the acute shortage of housing. The Municipal bodies should
also follow this specification. The action taken by the Department

in this regard should be intimated to the Committee and also reflect-
ed in the Annual Reports of the Ministry.

Use of high strength deformed bars—which material however is
at present in short supply. results in saving of 30 per cemt in steel
consumption and 10 per cent in cost of construction. Use of waffle
shells for roofs and floors results in savings in steel upto 30 per cent
depending on the size and shape of the buildings. The possibility
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of the use of these materials in building construction should be
explored.

The Committee regret that the Department did not take any
significant steps to implement the recommendations of National
Building Organisation for the use of fly-ash instead of cement in the
construction of residential quarters. So far only seven experimen-
tal construction projects sponsored by various construction agencies
like the CPWD, MES, DDA and Tamil Nadu Housing Board have
been undertaken under the NBO’s Experimental Housing Scheme
in which use of fly-ash in concrete and mortar as partial replacement
of cement upto 20 per cent has been recommended. The Committee
have also been informed that some research work is taking place
for using fly-ash with gypsum and lime to make building blocks
whieh would be as good as bricks or even better than bricks. The
Committee would like that the results of research should be publi-
cised and specifications laid down for use of fly-ash along with
cement for building constructions.

The Committee note that the question of conserving scarce build-
ing materials was considered at a meeting under the Chairmanship
of Secretary, Ministry of Works and Aousing on 26th July 1974. At
this meeting the Director, NBO. explained that the use of cement
and steel for construction of various types of builidngs could be
reduced if more economic specifications were followed. A Sub-
Committee submitted draft specifications fo: buildings intended to
be used for the purpose of residence. The Committee would like
that the specifications should be finalised expeditiously and released
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for adoption by the construction aufBorities. The Committee would:
also like to be informed about the findings of the Technical Commit-
tee which was set up by the Ministrv on 8th July 1974, for examin-
ing the present PWD Codes and specifications with reference to the
National Building Code and for making recommendations to achieve
economy and efficiency in public construction activity.
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